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NATIONAL HUMAN
RIGHTS COMMISSION

Former SC Judge
Appointed New
Chief of NHRC

@B W NEWDELHI: Former
Supreme Court judge
V Ramasubramanian

has been appointed as the new
chairperson of National Human
Rights Commission, the rights
panel said on Monday. The post
of NHRC chairperson had been
lying vacant since justice Arun
Kumar Mishra (retd) completed
histenureon June 1.0n De-
cember 18, a high-powered
committee led by Prime Mini-
ster NarendraModi helda
meeting to select the next
chairperson of NHRC, sources
earlier said. A former chief
justice of Indiaor aretired
judge of the top court are
appointed as NHRC chairper-
son by the President on the
recommendation of the selec-
tion panel. NHRC, inaposton X,
said, “Hon'ble President of
India appoints Shri Justice V
Ramasubramanian (Retd) as
chairperson...of NHRC.” -pmi
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Former SC judge named
asnew NHRC chairman

FORMER SUPREME COURT
judgeV Ramasubramanian has
been appointedthe newchairper-
sonof the National Human Rights
Commission, therights panelsaid
on Monday. The post of NHRC
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chief had been lying vacant since
Justice (retd) Arun Kumar Mishra
completed his tenure on june 1.
Also, formerNCPCR chief Privank
Kanoongo hasbeen appointed as
amemberof NHRC. —PTI
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Justice V. Ramasubramanian

Former SC
judge named
human rights
panel chief

The Hindu Bureau
NEW DELHI

The President of India on
Monday appointed former
Supreme Court judge, Jus-
tice V. Ramasubramanian
(retd.), as Chairperson of
the National Human Rights
Commission. The post of
NHRC chief was lying va-
cant since June this year.
President Droupadi
Murmu also appointed
child rights advocate Pri-
yank Kanoongo and retired
Justice Bidyut Ranjan Sa-
rangi as NHRC members. A
committee led by Prime
Minister Narendra Modi
had met on December 18 to
select the NHRC chief. Op-
position leaders in Rajya
Sabha and Lok Sabha, Mal-
likarjun Kharge and Rahul
Gandhi respectively, also
attended the meeting.
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NATIONAL HUMAN
RIGHTS COMMISSION

Former SC judge
named NHRC chief

l ) etired Supreme Court jud-
\ ge, Justice V Ramasubra-
manian, has been selected as
new NHRC chairperson. Sig-
nificantly, the choice of Justi-
ce Ramasubramanian has fo-
und muster with the opposi-
tion, which hasnotsubmitted
anoteof dissent on the candi-
dature. The NHRC post has
been lying vacant since Justi-
ce A K Mishra (retd) comple-
ted his tenureon Junel. P14

Justice Ramasubramanian
to take over as NHRC chief

Times News NETWORK

New Delhi: Retired SC judge,
Justice V Ramasubramanian,
has been selected as new chair-
person of National Human
Rights Commission. His cho-
ice has found muster with op-
position which has not submit-
ted a note of dissent on candi-
dature of the retired judge,
breaking away from a trend
that marked appointments of
members in which it had a say.

LoP Mallikarjun Kharge
and Rahul Gandhi's dissent
noteat the panel’s meeting ear-
lier this month was more on
procedural grounds, accusing
govt of lack of transparency
Govt had given a long list of all
eligible candidates for the
chairman’s post, without spell-
ing out its choice for the top
post. However, Justice Rama-

subramanian seems to be ac-
ceptable to the opposition.

Justice =~ Ramasubrama-
nian, who retired from the SC
in June 2023, was picked by a
panel comprising the PM, Lok
Sabha speaker, home minister,
leaders of opposition in the
two Houses and deputy chair-
person of Rajya Sabha.

At the meeting of the selec-
tion panel, Kharge and Rahul
are learnt to have pushed for
the appointment of retired SC
judges Rohinton Nariman and
K M Joseph. Both are learnt to
have recommended the name
of Justice S Muralidhar, re-
tired chief justice of Odisha
HC, for the position of member
of NHRC. Govt also appointed
former chairpersonof NCPCR
Priyank Kanoongoand Justice
Bidyut Ranjan Sarangi (retd)
asmembers of NHRC.
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Former top court judge
appointed NHRC chief

New Delhi, Dec. 23: Prime Minister Narendra
Former Supreme Court Modi held a meeting to
judge Justice V. select the next chairper-

Ramasubramanian (Retd)
has been appointed the
new chairperson of
the National Human
Rights Commission, the
rights panel said on
Mondaw,

The post of NHRC chair-
person had been lyving
vacant since Justice Arun
Kumar Mishra (Retd)
completed his tenure on
June 1.

Justice Mishra served
as the eighth chairperson
of the rights panel and
was appointed to its top
post in June 2021.

On December 18, a high-
powered committee led by

son of the NHRC, sources
earlier said.

A former Chief Justice
of India or a retired judge
of the top court is
appointed as the NHRC
chairperson by the
President on the recom-
mendation of the selec-
tion committee,

Justice Ramas-ubra-
manian, a former judge of
the apex court, has been
appointed the chairper-
son of the NHRC, a senior
official said, adding, “The
NHRC received the com-
munication about the
appointment today”™

— PTT
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Former top court judge
V Ramasubramanian
appointed NHRC chief

HT Correspondent

letters@hindustantimes.com

NEW DELHI: President Droupadi
Murmu on Monday appointed
former Supreme Court judge jus-
tice (retd) V Ramasubramanian as
the chairperson of the National
Human Rights Commission
(NHRC), an official statement said.

The President also appointed
Priyank Kanoongo and justice
(retd) Bidyut Ranjan Sarangi as
members of the rights panel, the
statementsaid. “Hon'ble President
of India appoints Shri Justice V.
Ramasubramanian (Retd.)as the
Chairperson, and Shri Priyank
Kanoongo and Dr Justice Bidyut
Ranjan Sarangi (Retd.) as the
Members of the National Human
Rights Commission (NHRC),
India,” NHRC posted on X.

The post of NHRC chairperson
was vacant since justice (retd)
Arun Kumar Mishra completed
his tenure on June 1, 2024. Mishra
served as the eighth chairperson of
the rights panel and was
appointed to its top post in June
2021. Until Monday, former advo-
cate of the Telangana high court
Vijaya Bharathi Sayani was the
acting chairperson.

On December 18, a high-pow-

Former SCjudge justice (retd)
VRamasubramanian

ered committee led by Prime Min-
ister Narendra Modi held a meet-
ing to select the next chairperson
of the NHRC, people aware of the
matter said. Ramasubramanian is
a former Supreme Court judge,
who also served as chief justice of
the Himachal Pradesh high court
in 2019. He had enrolled as a mem-
ber of the Bar on February 16, 1983,
and practiced for 23 years in the
Madras high court.

On September 23, 2019, he was
appointed to the SC. During his SC
tenure, which ended upon his
retirement on June 29, 2023, he
authored 102 judgments. His judi-
cial contributions include partici-
pation in significant cases such as
the 2016 Demonetisation policy
and the validity of circumstantial
evidence in bribery cases.
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Former top court judge
V Ramasubramanian
appointed NHRC chief

HT Correspondent

letters@hindustantimes com

NEW DELHI: President Droupadi
Murmu on Monday appointed
former Supreme Court judge jus-
tice (retd) V Ramasubramanian as
the chairperson of the National
Human Rights Commission
(NHRC), an official statement said.

The President also appointed
Priyank Kanoongo and justice
(retd) Bidyut Ranjan Sarangi as
members of the rights panel, the
staternent said. “Hon'ble President
of India appoints Shri Justice V.
Ramasubramanian (Retd.) as the
Chairperson, and Shri Priyank
Kanpongo and Dr Justice Bidyut
Ranjan Sarangi (Retd.) as the
Members of the National Human
Rights Commission (NHRC),
India,” NHRC posted on X.

The post of NHRC chairperson
was vacant since justice (retd)
Arun Kumar Mishra completed
his tenure on June 1, 2024. Mishra
served as the eighth chairperson of
the rights panel and was
appointed to its top post in June
2021. Until Monday, former advo-
cate of the Telangana high court
Vijaya Bharathi Sayani was the
acting chairpersom.

On December 18, a high-pow-

FormerSCjudge justice (retd)
VRamasubramanian

ered committee led by Prime Min-
ister Narendra Modi held a meet-
ing toselect the next chairperson
of the NHRC, people aware of the
matter said. Ramasubramanian is
a former Supreme Court judge,
whoalso served as chief justice of
the Himachal Pradesh high court
in 2019. He had enrolled as a mem-
ber of the Bar on February 16,1983,
and practiced for 23 years in the
Madras high court.

On September 23, 2019, he was
appointed o the SC. During his SC
tenure, which ended upon his
retirement on June 29, 2023, he
authored 102 judgments. His judi-
cial contributions include partici-
pation in significant cases such as
the 2016 Demonetisation policy
and the validity of circumstantial
evidence in bribery cases.
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NHRC organises seminar with
Sankala Foundation

NHRC, India in partnership with
Sankala Foundation organised
a day-long seminar on Age-
ing in India: Actionable Solu-
tions- Drawing insights from
Global, Regional, and National
Best Practices along with the ac-
tive participation of NITI Aayog
and Ministry of Social Justice &
Empowerment, Govt of India, in
New Delhi. The seminar conclud-
ed with several important sugges-
tions regarding the healthcare and
nutrition needs of the elderly and
their economic security, social in-
clusion, and quality of life.
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{ MY INDIA } NHRC CHIEF
Prez appoints new
head for rights panel

. r'.I"':':.

President Droupadi Murmu on Monday
appointed justice (retd) V Ramasubramanian as the
chairperson, and two others — Priyank Kanoongo
and justice (retd) Bidyut Ranjan Sarangi as the
members of the National Human Rights Commission
(NHRC), according to a statement by the commission.
The post of the NHRC chairperson was lying vacant
since justice (retd) Arun Kumar Mishra completed his
tenure on June 1,2024. Justice Ramasubramanianis a
former Supreme Court judge, who also served as
chief justice of the Himachal Pradesh high court in
2019. He had enrolled as a member of the Bar on
February 16, 1983, and practiced for 23 years in the
Madras high court. P
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PREVIOUS CHAIRMAN COMPLETED TERMON JUNE 1

Ex-SC judge V Ramasubramanian
appointed new NHRC chairperson

Was part of several benches in key cases, including one that upheld demonetisation

AJOY SINHA KARPURAM
NEW DELH|,DECEMBERZ3

FORMER SUPREME Court judge
¥ Ramasubramanian has been
appointed as the 9th
Chairperson of the Mational
Human Rights Commission
(NHRC) for a tenure of three
years until December 2027,

Justice Ramasubramanian
was informed about the ap-
pointment through a letter
signed by Ministry of Home
Affairs Joint Secretary Niraj
Kumar Bansod, "Respected sir, |
enclose herewith the warrant
signed by the Hon'ble President
of India for the appointment as
Chairperson, Mational Human
Rights Commission in terms of
Section 3{2)a) of the Protection
of Human Rights Act, 1993. You
are requested to kindly join the
Commission atthe eadiest,” the
letter states.

% Retired as
[ f  SCjudge
N onJune 29,

2023

Justice Ramasubramanian
retired on June 29,2023, after
serving for over threeyears as a
Supreme Court judge, During his
tenure, he was part of several
benches in important cases, in-
cluding the five-judge bench
that upheld the Centre's demon-
etisation scheme in2023 andthe
decdision to set aside an RBI cir-
cular that stated it would not
provide services to individuals
and businesses dealing with
CrYpPLOCUrTency.

His legal career began after
he completed his LLB from
Madras Law College in 1983, He
practised art the Madras High
Court for 23 years before he was

appointed as a judge ofthe same
court on July 31, 2006.

At his own request, he was
transferred to the High Court for
the states of Telanzana and
Andhra Pradeshin April 2016
and remained in Hyderabad af-
ter the court was bifurcated and
served as a judge of the
Telangana High Court untl he
was appointed as the Chief
Justice of the Himachal Pradesh
High Court on June 22, 2019,
Three months later, on
September 23, he was elevated
to the Supreme Courtof India.

The previous NHRC chair-
man, Justice Arun Mishra, com-
pleted his term on June 1, 2024,
Ithas since been fundtioning un-
der the aegis of Acting
Chairperson Vijaya Bharati
Sayani. The NHRC is empowered
to investigate allegations of hu-
man rights violations, either of
its own accord or after receiving
a petition from a victim {or

someone on their behalf). It may
also intervene as a party inon-
going cases concerning human
rights violations, make recom-
mendationsaimed at protecting
humanrights, and conduct or
promote research in related
fields.

Previous chairpersons also
include former Chief Justices of
India Ranganath Mishra (thefirst
NHRC Chairperson), M N
Venkatachaliah, | 5 Verma A S
Anand, 5 Rajendra Babu, K G
Balakrishnan and H L Dattu.

Until2019 only formier Chief
Justices of India could be ap-
pointed as NHRC chairperson.
However, in July 2019, the
Protection of Human Rights Act,
1993, wasamended toalsoallow
former SCjudges for the post.

Following Justice Mishra,
Justice Ramasubramanian will
now be the second NHRC chair-
person to have never served as
Chief Justice of India.
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Former SC
judge appointed
NHRC chief

STATESMAN NEWS SERVICE
NEW DELHI, 23 DECEMBER

President Droupadi Murmu
on Monday appointed retired
Supreme Courtjudge Justice
V Ramasubramanian as the
Chairperson of the National
Human Rights Commission
(NHRC).

Murmu has also appointed
Priyvank Kanoongo and Dr.
Justice Bidyut Ranjan Sarangi
(Retd) as the members of the
National Human Rights Com-
mission (NHRC), India.

In a post on X, NHRC
India said, "Hon’ble President
ofIndia appoints ShriJustice
V.Ramasubramanian (Retd.)
as the Chairperson, and Shri
Priyank Kanoongo and Dr.
Justice Bidyut Ranjan Sarangi
(Retd.) as the Members of
the National Human Rights
Commission(NHRC), India."

Under the Protection of
Human Rights (PHR) Act,
1993, the apex humanrights
body consists ofa Chairperson,
five full-time members and
seven deemed members.

STATESMAN, Delhi, 24.12.2024
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NHRC has been waiting
for a full-time Chairperson
since 1 June, after former
Supreme Court judge and
the eighth Chairman of the
rights panel, Justice Arun
Mishra, retired on completion
of his tenure in office. Since
then, NHRC has been func-
tioning with justone member
in five positions, Vijaya
Bharathi Sayani, also the Act-
ing Chairperson. As per Sec-
tions 2, 3 and 4 of the PHR
Act, the Chairmanand other
members are appointed by
the President upon the rec-
ommendation ofa committee
consistingof the Prime Min-
ister (who serves as the com-
mittee’s Chairperson), Home
Minister, [ eaders of the Oppo-
sition in both Houses of the
Parliament, the Speaker of
Lok Sabha and the Deputy
Chairman of Rajya Sabha.
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Gig workers need targeted
regulatory framework: NHRG

PIONEER NEWS SERVICE m
NEW DELHI

In the rapidly expanding gig
economy of India, gig
waorkers often endure
grueling shifts that can exceed
10 hours a day, while
contending  with low,
unpredictable incomes and

the pressure of meeting
unrealistic performance
targets. However, things

might change for the better
for this workforce, which is
estimated to be 65 lakh
strong,

At a recent session held by the
National Human Rights
Commission (NHRC),
stakeholders from the sector
recommended a slew of
measures including the need
for  targeted  regulatory
frameworks, setting up rest
points, and the creation of
grievance redressal
mechanisms, particularly for
women workers.

These recommendations
which come amidst Union
Labour Minister Mansukh
Mandaviva announcement in
October to put in place a
framework for social security
of gig workers, including
health insurance and pension
were presented as part of the

meet addressing the
challenges faced Dby gig
workers,

The issue holds importance
given that Indias top think
tank panel Niti Aayog has
estimated 65 lakh gig and
platform  workers in the
country, but the number is
likely to be over two crore as

the segment is growing
rapidly. Gig workers, also
known as  independent

contractors, are individuals
who undertake temporary or
short-term work assignments,
primarily within the service
sector. They operate
independently and are not
regarded as employees of the
organizations. Hence, they do

#

not typically have access to
common employee benefits
that full-time staff members
receive.

However, irregular incomes,
unexpected expenses, and
limited access to credit have

often left them at the
receiving end. Taking serious
note of their precarious
condition, NHRC’s acting
chairperson, Vijaya Bharathi
Savani said that there is a
“need for targeted efforts”
through regulatory
frameworks to address gig
worker’s challenges, including
long werking hours, financial
strain, and physical
exhaustion.

Continued on page 2

Gig workers need targeted regulatory...

From page 1

She noted that over 83 per cent
of app-based drivers work
more than 10 hours daily. This
puts them under the physical
and mental strain added by
policies  like  ‘10-minute
deliveries’ and unrealistic
targets which also result in
“avoidable accidents”.

NHRC  Secretary General
Bharat Lal echoed similar
views stating that it is crucial to
check the implementation of
laws such as the Social Security
Code 2020 and the various
other labour laws in India to
ensure Gig Workers welfare.
He also noted that some states
like Karnataka, Rajasthan and
Tharkhand are focusing on
providing social security to gig
workers but more needs to be
done to address their other
major concerns relating to
health insurance, minimum

wages, stress-free  working
conditions protecting  their
dignity.

Other key suggestions from
the session included
expanding the e-Shram portal
to support glg workers,
offering maternity benefits,
créche facilities, and rest points
for women, and building
financial literacy to promote
transparency. Additionally, the
participants called for welfare
schemes that provide health
benefits, accident insurance,
old-age  protection, and
unemployment safeguards.
The need for a grievance
redressal  mechanism  for
WOIEen glg x-\*urkcrs, AWATCINess
of POSH (Prevention of Sexual
Harassment) policies, and
enforcing minimum wage and
income transparency were also
emphasized. Furthermore, the
discussion raised concerns
about the arbitrary gig worker

rating system, which lacks a
platform for workers to voice
their concerns. At the same
time, it was felt that there
should be measures ensuring
minimum wage enforcement
and income transparency in all
sectors engaging gig workers
by the aggregators to bridge
gender disparities.

The session also  saw
discussion on threats posed by
the climate change induced
heat stroke and floods which
are becoming a norm. In this
connection, the experts batted
for  developing  schemes
addressing the risks posed by
global warming to ensure
workers' safety during extreme
weather conditions by the
employing companies.

If these measures are
implemented in toto, gig
workers can look forward to a
brighter future, feel experts. A
recent  survey Dby Borzo

{formerly WeFast a global
same-day delivery company,
from around 2,000 gig workers
from Tier I and II cities, like
Mumbai, Delhi, Bengaluru has
revealed that approximately
78% of gig delivery workers
employed with food delivery
apps like Swiggy, Zomato, and
latforms like Amazon earn
ess than Rs 2.50 lakh per
annum. Thus, highlighting the
pressing need for reform and
improved welfare for this
growing workforce,

The NHRC session  was
attended by various  gig
emploving companies like Big
Basket, Urban Company, Zypp

Electric and Ola Electric
besides representatives from
NITI Aayog, Labour

Department of Karnataka and
Rajasthan Governments,
National Labour Cooperative
Federation of India Ltd among
others.
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NHRC questions TN Govt about
death by electrocution of two labourers

PIONEER NEWS SERVICE W
NEW DELHI

Takj.ng U0 motu cognisance
of a media report that two
persons, working as contract
labourers with the Tamil Nadu
Generation and Distribution
Corporation (Tangedco) died
due to electrocution, The
National Human Rights
Commission (NHRC) has
issued notices to the State
Chief Secretary and the
Director General of Police,
Tamil Nadu calling for a
detailed report in the matter
within two weeks.

The NHRC noted that while
repairing a high-tension over-
head power line near Olaiyur
Ring Road in KK Nagar,
Tiruchi in the Southern State
on December 18.

“The Commission has
observed that the contents of
the media report, if true, indi-

NATIONAL HUMAN RIGHTS
COMMISSION

cate gross negligence on the
part of the electricity depart-
ment resulting in the death of
two labourers,” said the Rights
body in a statement issued
here. The Commission has
also noted that such incidents
have occurred earlier too in the
state. This is a serious human
rights violation and a matter of
concern for the Commission, it
further added,

The notice is expected to

include the status of the FIR
registered in the matter and

compensation, if any, provided
to the next of kin of the two vic-
tims, said the statement.

The Commission would also
like to know the steps
taken/proposed by the State
government and Tangedco to
ensure that such incidents do
not recur, it added.

According to the media report,
as per the preliminary investi-
gations, the power supply to the
cable was not fully turned off
during the repair work. The
workers were on the job with-
out any protective gear.

In a similar incident, a worker
was electrocuted to death while
repairing a transformer in the
Thoeothukudi district of Tamil
Nadu last year. Last month, a
migrant worker was reported-
ly electrocuted during Cyclone
Fengal and his body was found
near an ATM in Muthialpet,
pointed out the NHRC in a
statement.
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Ramasubramanian
named NHRC chief

NEW DELHI: Former
Supreme Court judge V
Ramasubramanian has been
appointed the new chairperson
of the National Human Rights
Commission, the rights panel
said on Monday.

The post of NHRC chair-
person had been lying vacant
since Justice (retd) Arun
Kumar Mishra completed
his tenure on June 1. Mishra
served as the eighth chairper-
son of the rights panel and
was appointed to its top post
in June 2021. On December
18, a high-powered commit-
tee led by Prime Minister Nar-
endra Modi held a meeting to
select the next chairperson of
the NHRC, sources earlier said.

A former chief justice
of India or a retired judge of
the top court are appointed
as NHRC chairperson by the

president on the recommenda-
tion of the selection committee.
Justice (retd) Ramasubra-
manian, a former judge of the
apex court, has been appointed
the chairperson of the NHRC,
a senior official said, adding
“the NHRC received the com-
munication about the appoint-
ment today”, Former CJIs H L
Dattu and KG Balakrishnan are
among those who have headed
the rights body in the past,
The NHRC, in a post on
X, said: “Hon’ble President
of India appoints Justice V
Ramasubramanian (Retd.)
as the Chairperson, and Pri-
yank Kanoongo and Justice
Bidyut Ranjan Sarangi (Retd.)
as the Members of the NHRC.”
Kanoongo earlier served as a
chairperson of the National
Commission tor Protection
of Child Rights. AGENCIES
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Ramasubramanian
new NHRC chairman

Former Supreme Court judge V
Ramasubramanian has been
appointed the new chairperson
of the National Human Rights
Commission, the rights body said
on Monday. The post had been
lying since June 1.
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Retired Justice V
Ramasubramaniam
appointed as new
chairperson of NHRC

) -
PIONEER NEWS SERVICE W
NEW DELHI

etired Supreme Court
Rjudgs;‘ Justice v
Ramasubramaniam has been
appointed as the Chairperson
of the National Human Rights
Commission (NHRC). The
President of India’s warrant
was issued to him on Monday.
The NHRC Chairperson is
selected by the committee
headed by Prime Minister,
comprising Lok Sabha
Speaker, Home Minister,
Leader of Oppasition in Lok
Sabha and Rajya Sabha and
Deputy Chairperson of Rajya
Sabha,
Justice Ramasubramanian
completed law from Madras
Law College and started prac-
tice in 1983. He was appoint-
ed as Judge in Madras High
Court in 2006, He served as
Chief Justice of Himachal
Pradesh High Court from
June 22, 2019, until he was
appointed as a judge of the
Supreme Court on September
23, 2019. He demitted office
an June 29, 2023,
The appointment has been
made consequent upon the
retirement of Justice Arun
Mishra from the post on June
1. NHRC member
Vijayabharathi Sayani was
serving as the acting chair-
persoin.
The NHRC was established
on 12 October 1993, under
the Protection of Human
Rights Act (PHRA), 1993,
which was later amended by
the Protection of Human
Rights (Amendment) Act,
2006.
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Justice V Ramasubramanian

SCex-judge
named NHRC
chairperson

TrieuUNE NEWS SERVICE

NEW DELHI, DECEMBER 23
A retired Supreme Court judge,
Justice V Ramasubramanian,
has been appointed as the new
chairperson of the National
Human Rights Commission
The post had been lying vacant
since June this year

The President also
appointed Privank Kanoon-
go and Justice Bidyut Ran-
jan Sarangi (retd) as the
members of the NHRC.

Ahigh-power committee led
by PM Narendra Modi had
met on December 18 to select
the charperson. Both Lenders
of the Opposition Malbkarjun
Kharge and Rahul Gandhi
also attended the meeting.
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TrieuUNE NEWS SERVICE

NEW DELHI, DECEMBER 23
A retired Supreme Court judge,
Justice V Ramasubramanian,
has been appointed as the new
chairperson of the National
Human Rights Commission
The post had been lying vacant
since June this year

The President also
appointed Privank Kanoon-
go and Justice Bidyut Ran-
jan Sarangi (retd) as the
members of the NHRC.

Ahigh-power committee led
by PM Narendra Modi had
met on December 18 to select
the charperson. Both Lenders
of the Opposition Malbkarjun
Kharge and Rahul Gandhi
also attended the meeting.
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TriBuNe News SERVICE

NEW DELHI, DECEMBER 23
A retived Supreme Court judge,
Justice V Ramasubramanian,
has been appointed as the new
chairperson of the National
Human Rights Commission.
The post had been lying vacant
since June this year

The President also
appointed Privank Kanoon-
go and Justice Bidyut Ran-
jan Sarangi (retd) as the
members of the NHRC.

Ahigh-powercommittee led
by PM Narendra Modi had
met on December 18 to select
the chairperson. Both Leaders
of the Opposition Mallikarjun
Kharge and Rahul Gandhi
also attended the meeting.
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https://navbharatlive.com/india/judge-v-ramasubramanian-appointed-as-chairman-of-
nhrc-1079246.html

https://hindi.dynamitenews.com/story/justice-v-ramasubramanian-becomes-the-
chairman-of-national-human-rights-commission

https://www.news11bharat.com/former-supreme-court-judge-v-ramasubramanian-
becomes-the-chairman-of-nhrc/national/news/55357.html

https://newstrack.com/india/former-supreme-court-judge-v-ramasubramanian-becomes-
chairman-of-nhrc-486283
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Former SC judge V. Ramasubramanian appointed as NHRC
Chairperson

https://daijiworld.com/news/newsDisplay?newsID=1256109

https://www.latestly.com/quickly/agency-news/ex-sc-judge-v-ramasubramanian-
appointed-new-nhrc-chief-6513163.html

Mon, Dec 23 2024 08:05:14 PM

New Delhi, Dec 23 (IANS): After being without a regular designated head for over six
months, the Centre on Monday cleared the appointment of retired Supreme Court judge
Justice V. Ramasubramanian as the Chairperson of the National Human Rights
Commission (NHRC).

Under the Protection of Human Rights (PHR) Act, 1993, the apex human rights body
consists of a Chairperson, five full-time members and seven deemed members.

NHRC has been waiting for a full-time Chairperson since June 1, after former Supreme
Court judge and the eighth Chairman of the rights panel, Justice Arun Mishra, retired on
completion of his tenure in office.

Since then, NHRC has been functioning with just one member in five positions, Vijaya
Bharathi Sayani, also the Acting Chairperson.

As per Sections 2, 3 and 4 of the PHR Act, the Chairman and other members are
appointed by the President upon the recommendation of a committee consisting of the
Prime Minister (who serves as the committee’s Chairperson), Home Minister, Leaders
of the Opposition in both Houses of the Parliament, the Speaker of Lok Sabha and the
Deputy Chairman of Rajya Sabha.

The qualification of the NHRC Chairperson is that he should either have been a Chief
Justice of India or a judge of the Supreme Court.

Besides Chairperson, NHRC consists of five other members other than the ex-officio
members. One member is, or has been a judge of the apex court and one member is, or
has been the Chief Justice of a High Court. Out of the remaining three members
selected for their professional experience in matters centred on human rights, at least
one must be a woman.

The ex-officio members include the Chairpersons of National Commissions -- National
Commission for Scheduled Castes, National Commission for Scheduled Tribes,
National Commission for Women, National Commission for Minorities, National
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Commission for Backward Classes, National Commission for Protection of Child Rights;
as well as the Chief Commissioner for Persons with Disabilities.

The sitting Judge of the Supreme Court or sitting Chief Justice of any High Court can be
appointed to the post only after consultation with the Chief Justice of India.

The tenure of the NHRC Chairman is five years or until the Chairman turns 70 years --
whichever is earlier.

The statutory body of NHRC came into being on October 12, 1993, under the Protection
of Human Rights Ordinance of September 28, 1993.

The NHRC is entrusted with the protection and promotion of human rights, which the
Act defines as "rights relating to life, liberty, equality and dignity of the individual
guaranteed by the Constitution or embodied in the International Covenants and
enforceable by courts in India".
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Ex-SC judge Ramasubramanian appointed new NHRC chief

https://www.dtnext.in/news/national/trai-new-rule-mandates-telcos-to-issue-recharge-
voucher-for-only-voice-sms-816535

The post of NHRC chairperson had been lying vacant since Justice (retd) Arun Kumar
Mishra completed his tenure on June 1

PTI1|23 Dec 2024 8:08 PM

NEW DELHI: Former Supreme Court judge V Ramasubramanian has been appointed
as the new chairperson of the National Human Rights Commission, officials said on
Monday.The post of NHRC chairperson had been lying vacant since Justice (retd) Arun
Kumar Mishra completed his tenure on June 1.
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Td NCPCR W fURIT® ST NHRC & T fgad - PRIVANK KANOONGO

https://www.etvbharat.com/hi/!bharat/former-ncpcr-chief-priyank-kanoongo-appointed-
member-of-nhrc-hindi-news-hin24122305603

https://www.punjabkesari.in/national/news/v-ramasubramanian-is-the-new-nhrc-
chairman-2079373

https://www.dainikprabhat.com/ex-sc-judge-ramasubramanian-appointed-new-nhrc-
chief/#google vignette

https://www.hindusthansamachar.in/Encyc/2024/12/23/V-Ramasubramanian-appointed-
chairman-of-NHRC.php

https://hindi.oneindia.com/news/india/information-and-profile-about-nhrc-chairman-
former-supreme-court-judge-v-ramasubramanian-1184869.html

fraies TN B AP AFTRIGR SN (NHRC) FT Tewd Fgad foran 1T §. 599 Ugd a8
TSR 3 3remer I8 g @,

Published : 13 hours ago 1 Min Read

TS foceh : AP a1 ISR TREOT STANT (NCPCR) & U4 sieel i Sl &l gk
HAHATRIGR STANT (NHRC) T J& gad foar T g,

TR SIUEl G 7 AHATYER WREUT SHUFTH, 1993 BT URT 4(1) & Tod U= Wkl BT
T Hd U BN ! TITISRE! &1 e gad fasar. B &1 fAgfaa 3% UgHR
TGO R 1 Fafy & et g

29 ey H S A IY HRd §U Hel [ 3= TSRyl &1 I ged fowar a1 8.
ST A B8 [ TIRITRASIR S8 & U H 3% HRISTA B aTel TR0 BT R et
IR o=y & e T, fa=iy &9 ¥ F&€Tfen! o I 0T 3R N9 ¥ s JrEal 4,

IBi- BHgl, "R 3T TILINREY & e & ¥ H, § I sférd forieial & 11 A
BT TN B o= H TTTISRET B RITAT 12 3R, 1993 B g3 Y. 9 S & dgd
TITIRE B RIUAT D1 T3 3, 98 AFANIBR TR0 AfRAFTH (PHRA), 1993 B, o
AR TREOT (T2neH) T, 2006 GRT IR forar AT 8.

T U Rigidl & 3FU g, o Srager 1991 & URY T AT AFATRIGRI & TaR 3R
TREUT & oY PR FRIMA W Uge SIRRISIA BRI H SU=RIT 7T T, 3R 20 faHsR,
1993 & 3{U fafaH 48/134 GRT TG Y B HETHHT GRT 38D AU b mar o,
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gHH $I & &9 | NHRC & A& qF BT GaT W, o1 B & V.

Ramasubramanian

https://primetvindia.com/a-long-journey-from-supreme-court-judge-to-nhrc-chairman-
know-who-is-v-ramasubramanian/

. IGSTHUIH T &7 30 T, 1958 B §HT UT| I 973 P IHHI ¥, fadarig sia
T O faH ¥ Jde @ &30 o oF SR R 7 @ Fios | A &1 Rl @ 16
RARt, 1983 Dl 36 IR b TG & T4 H Aifdd fovam |

Last updated: foarer 23, 2024 9:00 U@ ByAanchal Singh40 @W‘T&lﬁ

NHRC New Chairman:JUH &< & Td e SRew o I@gsHEmad (v,
Ramasubramanian) ﬁﬂ@ﬁﬂﬁ?ﬂfﬂwmw a{w&rﬁg?ﬁ%mw%l G@W%Uﬁ
3feel 301 HHR He 2 Aret S H KRR 81 77 A1 38 o1 ¥ Ig U @il 1| qyufd
SOct 4 A AFaReR TRE0 AT 1993 & d8d Sed dT. IHRISHITH TSR &1
a1 el fged fobar|

dl. IMRSUIY (V. Ramasubramanian) &1 S 30 S, 1958 G311 UT| 51 30 Wpd ol
fR1&T 778 SUG I T & d1G US[URH I8 & IS UM faderic dias 9 faar A
Tl BicrS] A GBI DI UGS I | TP d1G 1983 T IHIA &b © T T U BRI B LB Bl |
&l YRIH b TGN T THIed B & 916 2006 H I6I- AGN 815 HIC | &1 ol BT UGHR
HHTeT|

fYerR g1 & IR 91d Ugd guitd ¢ | Srueit are &t

dH 1 T TSIRAA O & 0 & BTH B & d1G 2009 H RIS S &7 {01 17| J1af b
TS T8 DIC | AT ¢ o §IG 30T AW gaRIdTG B 16T 1| Ig1 IR a8 gl Il &
S T8 | 2019 ¥ fRHHE U 8T8 BIE & A SRy a1 ReR 814 & IR I Ugd 314
T DI F 30T FaTd €11 29§, 2023 B GHADIC ¥ Re@R g1 M|
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DI g Sfeed dt. IRIEHvaH, forg e NHRC & 3reHe Ug &1 eI

https://www.livehindustan.com/national/who-is-justice-v-ramasubramaniam-who-got-
the-responsibility-of-the-post-of-chairman-of-nhrc-201734960872925.amp.html

https://www.ibc24.in/country/former-supreme-court-judge-justice-ramasubramanian-
appointed-nhrc-chairman-2861049.html

https://ndtv.in/india/ex-supreme-court-judge-v-ramasubramanian-appointed-national-
human-rights-commission-nhrc-new-chairman-7315528

https://www.amarujala.com/india-news/ex-sc-judge-ramasubramanian-appointed-new-
nhrc-chief-2024-12-23

https://navbharattimes.indiatimes.com/india/former-supreme-court-judge-v-
ramasubramanian-appointed-chairman-of-nhrc/articleshow/116603054.cms

U DI & qd e SRed dl. eeHuaH Sl AP AHAUSR SN 61 701 e
frger foram a1 8 | 9% UG 39 T o & Wret o7l

Upendra Thapak €13d fg=g&i™

Mon, 23 Dec 2024, 07:21:PM

it 1e & gd raneiier Sk o, AHRITHUGH D1 AT HAQIUDR STGNT BT 7T e
e fopan war B 1 TasREt & Ud sreme Reras Siiked 30 $UR s & Sl &
oA # O B 9F & 91 I8 U TIalt IT1 AP Siual TH A AFaiieR WRewr sfifm
1993 & Tgd SReY dl. IHRGTHUIY o] TIUGHRYT o1 3reae fAgad faan

®I § NHRC & -TU 3{egef IHRISHUTH

TS f Hiciol J JHTAd B UeTs B aTd JIHRISTHUGH BT SFFH 30 ST 1958 DI §3T| 37Ot
ol UgTs 118 ford H 81 O $-A o 918 3614 31U IURM o9 & IHHW[ FRH faadg
DI & (BTl B DI UGS R B & d1G 1983 Y 3761 30T THIAT Y& DR &1 | P
3 GR® d® HS GIdIC H adblald B b dIG 2006 H 361 GISPIC H &l STol B UG FHTA
fera|

TG gTshIc H diF ITd db TSI STol & U H BTH B & §1¢ 2009 H 3¢ TS oIS &
ST T WTET qb AET H 37O YaTE ¢ & 16 SiRe ™ IHTISEHUIH HT TRIhR §aRIaTG
TIRPIC H B [3T1 7| 5181 R 98 g1 Xodl & ol Xg |
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T, 3fiel 3R TG H Ol & U H (0 JaTd & Yob S IHYSHUIH Bl 2019 H
fRHATId TR BedbIc H dith oIy & U R fFgad &= far 1| @ HeH! a% ferraa d
3O JATY 2 & 1e WY JAATHSEHUGH bl FHTH I b ool &b R IR gerd fopan 1|
3P §I¢ 3811 IR A db 30 RerRde a6 Yoid I # -t Jard €Y1 29 T 2023 B
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NHRC V. Ramasubramanian: @W&Iﬁ ool ot THISHTY A CE| ?T@'q
HFATRISTR ST & Jeagf.. Iyufd shudt g4 A fear fgea

https://www.ibc24.in/bureaucracy/president-murmu-appoints-former-sc-judge-justice-v-
ramasubramanian-as-nhrc-chairperson-2861185.html

iyt S A RS T araeia § oot fgfad @) gf @t IR Idmr b TRfiidiftem
& & IGd GU 361 Sl o SIBRI 3R FREM Y I B IR A=y &y i |

Edited By :satya prakash Modified Date: December 23, 2024 / 09:27 PM IST, Published
Date: December 23, 2024 9:27 pm IST

President Murmu appoints former SC judge Justice V Ramasubramanian as NHRC chairperson:

78 faeed | yufa Siudl g A radfd (aTg) ot IHSHUE B IS AHAIBR SN
(TTUISRE) & AU el & &0 | A1 fbar g1 39 a1y &), Oaid S Sk =amayfd
(HaTga) fSegd IoH IR B SN & Few U R ged foar mr 71 39 Wey o
TABIRGT = VHAR B THABRI &l |

President Murmu appoints former SC judge Justice V Ramasubramanian as NHRC chairperson
: gt S A didtens ¥ araeia & st fgfad &t gfY @t =51 o fs Tiidifiem
& & I5d GU 361 Sl & UBRI R YRET U TS DI IR [ORY &9 dHfgd foan
36 Fel, Tl &I JRe&fl, TaRY U J I M0 iR Iafied & HHdl §, A e Aifaid
JUR fHT | 3§ TTLISIRI & Jad & &g H H 370t 75 el &1 11 87 & 9 fFym
B YU BT |7 g 78 gkl  TTTaiRE! &) AFaiieR IR & &7 & 3R 3ifis
Horgel! frem @t gwfie B
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TSR & qd sremet e ST & TITaeRt &1 9e fArgad
g

https://www.ibc24.in/country/former-ncpcr-chairperson-privank-kanoongo-appointed-as-
member-of-nhrc-2861250.html

Edited By :Bhasha Modified Date: December 23, 2024 / 08:18 PM IST

Published Date: December 23, 2024 8:18 pm IST

Tt feeeh, 23 fadeR (W) AP aTe SHUBR TREUT AN (THHUIRRASIR) & Yd g
foRieh BT 1 AP AHATISR SN (TTCISARET) BT Had g fosar T 3|

TR ST G A AHATISR IR0 ST, 1993 BT URT4 (1) & T5d S0 SABRI BT
SXIAT B §U T SAMABTRSD G H BILHN ! TILGHRE! BT o Hgad fohan|

BN B Fgfad 3% FRIHUR THTEH & o I gurdt grft

BTN A UICISE-UTN J JTadid | giF &1 o 3¢ TTLasiRE o1 Iew Agad fasar wan
g1 381 Hgl fh TIITURNSR e & TU H 3% HRIBIA | a1 A& ST AR el
R, ORIy U 9 ArEIertl & IF Iaied auT 0T ¥ Yefid Amal § Aeied 9 e &
|

G- BT, 3T TITISRYT & Fe & A H I TSN T I X BT T H6,
oMY gz Srdem Y IS B 17
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Jd Supreme Court S5 df IMAYTHUGH HI AT T™@T NHRC &1 =41
s fAgad

https://www.jansatta.com/national/former-sc-judge-justice-v-ramasubramanian-
appoints-new-chairperson-of-national-human-rights-commission/3745084/

https://citytehelka.in/delhi-news/former-supreme-court-judge-v-ramasubramanian-
appointed-as-the-new-chairman-of-nhrc/

11 hours agoPooja Ghangas

®% DR 7 Supreme Court & HaTHgT TR dl IAYSHUGH DI AP HAATIDBR
3MART (NHRC) &1 101 ITRAA fgad fear 81 98 Fgfad Amaiier wRemn sififam,
1993 & T8d B! 7% 5|

[ (FATHG) 301 $HAR YT BT FRABIE 1 7 DI AT g & 916 I Ig Ug il
gST YT I H TILESRE! & Yoo fasrn YR T TUaSiRYt &t Hridied e
& ®0 H HUUR JUTd 3g! |

d ImgeHTan & gfad & Iy, TIUASRE! & Uh AU e P "gd U g3l g, Sil
AFATIBRI & A& & oY AaY0l HaH I3 |

S Wi afifa # 8 o gan Aol

18 TSR &I TUFHA A& HId BT e & Th I TR i DI dob g o, fored
TIUISRAT & 38 &1 gfad R 991 St TR | 39 96 | TUFEA & Sfamar aibayl
e, ISTIHT & FURHTUT, =aT fquer Afcadpo TS SR ga e, quT HEia Teast

ot a9 9% & d1g B AT Bt Tl DI T8, Al Sfdd: TRed df JAYTAUGH Bt
fFgfad @t givon o1 7S, e T=tel &1 ofd g T

wifeed &t IRIFHTIH BT ANGH

WRed &t IHgsHTH YA HIE B Ya-gd T 8 3R 395 gRT 38 Agayul had
fau 7T | 37 Aiedd] (FsHMeRoRM) & Had W Te3 T arar e it 2nfia g1
Aredd! IR e g aTeh Uid I oy 1e &1 few 9

fRuTad sEPIc & Ud Tiw ey a9 TSR & Seael

U $1¢ & gd randi Y. IAGSHUGH B AP AHATIDBR SN (TTTESRET) BT =0
3rezes fgad far a1 |1 339 Ugd, S 22 S 2019 P RUEd U TRBIE & Ah
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ReT & ¥U § SRAYR JUTa ol Rider 2019 F, 3 A S & =arnelzr s, 3R goiF
HIC & 0 RIS &b SR 314 102 AGAYY! had! U/

dt. IHGFATIH 29 A 2023 I JaIgd g4 U1 ReRHAe & 971G, 3d 3¢ TIIASRE! &
31ede & =0 § Fgad fear mar g

=9 fAgfaa & fog, gyt s A1 & A9@ § U6 STEakd 9% 18 fadar 2024 &I
3rafeId b1 118 T, Fored ST AHATSR Sl & AU Sieaef & 911 W faaR fdbar
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Justice V Ramasubramanian Appointed NHRC Chairperson

https://www.devdiscourse.com/article/headlines/3204719-justice-v-ramasubramanian-
appointed-nhrc-chairperson

https://www.devdiscourse.com/article/law-order/3204587-v-ramasubramanian-
appointed-nhrc-chairperson

https://economictimes.indiatimes.com/news/india/ex-sc-judge-v-ramasubramanian-
appointed-new-nhrc-chief/articleshow/116604972.cms?from=mdr

The President of India, Droupadi Murmu, has appointed former Supreme Court judge,
Justice V Ramasubramanian, as the Chairperson of the NHRC. Priyank Kanoongo and
Dr Justice Bidyut Ranjan Sarangi have been appointed as members.
Ramasubramanian's illustrious career spans decades in various judicial roles.

Devdiscourse News Desk | Updated: 23-12-2024 21:00 IST | Created: 23-12-2024
21:00 IST

In a significant move, President Droupadi Murmu on Monday appointed retired Supreme
Court judge, Justice V Ramasubramanian, as the new Chairperson of the National
Human Rights Commission (NHRC). The announcement also includes the
appointments of Priyank Kanoongo and Dr Justice Bidyut Ranjan Sarangi as members
of the commission.

According to the NHRC's post on X, the new Chairperson and members are expected to
bring valuable insights to the commission. Ramasubramanian, born on June 30, 1958,
is an alumnus of Madras Law College and began his advocacy career in February 1983,
accumulating extensive experience at the High Court of Madras.

Justice Ramasubramanian's judicial journey saw him rise through the ranks, starting
from Additional Judge at Madras High Court in 2006 to becoming a Supreme Court
judge in 2019. His leadership at the NHRC is anticipated to strengthen human rights
advocacy in India.

(With inputs from agencies.)
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gufa A qd giH HIE Sie 9 9t IgsHvad S A AFaiieR
START &1 Sreaed fFge fan

https://hindi.livelaw.in/category/news-updates/president-appoints-former-sc-judge-
justice-v-ramasubramanian-as-chairperson-of-national-human-rights-commission-
279268

https://mediawala.in/nhrc-chairman-justice-ramasubramanian/

https://www.republicbharat.com/india/former-supreme-court-judge-justice-
ramasubramanian-appointed-as-nhrc-chairperson

https://hindi.pardaphash.com/nhrc-new-chairman-former-supreme-court-judge-v-
ramasubramanian-appointed-as-nhrc-chairman/

23 Dec 2024 8:38 PM

I D1 & gd orel ey dY. IAYFHgH AP AHATISBR ST (NHRC) & U el gil|
I8 97 2023 T A HIC & oIS & Ug I Jan-gd gul

NHRC & 3{&I&f BT I YLTTHA D1 & e A gRT fosan oirar g, o dieayn
3, g T, AHIHT 3R IoTqHT | quer & =T 3R ITIHT & IUTHTG off =it
gId g

NHRC & &8 &1 UG 1 9, 2024 J Rad o1, od SRy (RTRR) 3601 $UR &g = 3o

PG R B & 918 UG SIS QT 4Tl TUF d1¢ NHRC P G fasrar HRd qamt
TN &1 HTRIATED AT b U | HH R Bl 5

30 S, 1958 HI TH ARcH AAYTAUGH 7 T8 & IHH VI {H=M, fadeTig dias 3 X8
fa & I9ue foar SiR R A/ & Sl I ST &1 Ugls il 3814 16 HRAR], 1983
B IR & G & ¥ H AHH BT 3R TSN GIRPIC H TRIHIT 23 Tl b JabTaid B |

32 31 9T, 2006 B HEY LD P TS ool & TY F 3R 9 TdaR, 2009 HT W
ool & U § fgad far a1 3% 27 3Ud, 2016 F dGHT 3R iy USRT o4l & g
SRMETE | TS IdbIC H 310 WY & RIY TR RIFTART $ foar m|

U SR fie USRI IS & folE T S1elT BRDIC o AU & 91 I8 1 SHaN], 2019
BeRISTE H eI BEDIE & o $ =Y | §1Y @[ 71|

IBiH 22 T, 2019 P FHET U FRDIC & A% oIRked & ¥U § YUY o 3% 23
RydeR, 2019 &1 oA HIE &1 IS fFgad v mam iR 7 2023 H Rerr gul
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Former Supreme Court Justice V Ramasubramanian Takes Charge as
NHRC Chairperson, Promising Change

https://www.timesnownews.com/india/who-is-v-ramasubramanian-former-supreme-
court-judge-appointed-nhrc-chief-article-116602972

https://news.faharas.net/201348/former-supreme-court-justice-v/

https://hwnews.in/news/national/former-supreme-court-judge-v-ramasubramanian-
appointed-nhrc-chief/

https://www.indiatoday.in/india/story/ex-supreme-court-judge-v-ramasubramanian-
appointed-as-national-human-rights-panel-chief-2654228-2024-12-23

"Ex-Supreme Court Justice V Ramasubramanian Becomes NHRC Chairperson, Vows
Change"

Justice Ramasubramanian practiced law for 23 years, served in various high courts,
and became a Supreme Court judge before retiring in 2023.

Rohan Mehta23 December 2024Last Update : 12 hours ago
www.barandbench.com

Former Supreme Court Justice V Ramasubramanian has been appointed as the
Chairperson of the National Human Rights Commission (NHRC) on December 23,
2024. This significant appointment raises questions about the future of human rights
advocacy inIndia. How will his extensive judicial experience shape the NHRC'’s
direction?

Justice V Ramasubramanian’s Career and Impact on Human Rights in India

What does Justice Ramasubramanian’s past tell US about his future role? With a rich
background in law and a history of judicial service, he is poised to influence human
rights policies significantly.

Understanding the Role of the NHRC in India

The National Human Rights Commission plays a crucial role in upholding human rights
in India. It investigates violations, promotes awareness, and advises the government on
human rights issues. With Ramasubramanian at the helm, the NHRC may strengthen its
initiatives and address contemporary challenges more effectively.

Key Responsibilities of the NHRC
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The NHRC’s mission is vital for protecting citizens’ rights. Under Ramasubramanian’s
leadership, the following responsibilities may gain renewed focus:

Investigating human rights violations

Promoting awareness of human rights

Advising the government on policy matters

Engaging with civil society and international organizations
Potential Challenges Ahead for NHRC

Despite the promising leadership, challenges remain. Addressing systemic issues,
ensuring accountability, and navigating political pressures will be crucial for the NHRC’s
success. How will Ramasubramanian tackle these hurdles?

International Implications of India’s Human Rights Policy

The NHRC'’s effectiveness under Ramasubramanian could have broader implications
beyond India. As global attention on human rights intensifies, India’s approach may
influence international relations and cooperation on human rights issues.

Justice Ramasubramanian’s appointment as NHRC Chairperson signals a potential shift
in India’s human rights landscape. His extensive legal background may lead to
significant advancements in protecting citizens’ rights, fostering a more just society.
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Former Supreme Court judge V Ramasubramanian appointed new
NHRC chief

https://www.cnbctv18.com/india/former-supreme-court-judge-v-ramasubramanian-
appointed-new-nhrc-chief-19528691.htm

The post had been vacant since June. 1, 2024 after

Former Supreme Court Justice (retd) Arun Kumar Mishra. From then till now, Vijaya
Bharathi Sayani, a member of the NHRC, became the acting chairman of the NHRC
committee.

By PTI December 23, 2024, 8:55:34 PM IST (Updated)

Former Supreme Court judge V Ramasubramanian has been appointed as the new
chairperson of the National Human Rights Commission, officials said on Monday,
December 23.

The post had been vacant since June. 1, 2024 after former Supreme Court Justice
(retd) Arun Kumar Mishra. From then till now, Vijaya Bharathi Sayani, a member of the
NHRC, became the acting chairman of the NHRC committee.

The former Chief Justice of India or a former Supreme Court judge are eligible to
assume the post of the NHRC chairperson. Notable figures like CJIs HL Dattu and KG
Balakrishnan have been at the helm of the human rights committee in the past.

Former chief justice of India DY Chandrachud on Friday, December 20 commented the
talks about him being considered for the post were 'untrue.’'

On December 18, Modi along with prominent members of the cabinet gathered for the
meeting to decide upon the viable candidate who could become the next Chairperson of
the prestigious NHRC. Rahul Gandhi, Congress party leader and Mallikarjun Kharge
attended the meeting as the leader of opposition both in the Lok Sabha and the Rajya
Sabha.
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President Murmu appoints former SC judge Justice V
Ramasubramanian as NHRC chairperson

https://www.aninews.in/news/national/general-news/president-murmu-appoints-former-
sc-judge-justice-v-ramasubramanian-as-nhrc-chairperson20241223205415/

ANI | Updated: Dec 23, 2024 20:54 IST

New Delhi [India], December 23 (ANI): President Droupadi Murmu on Monday
appointed former Supreme Court judge, Justice V Ramasubramanian (Retd) as the
Chairperson of the National Human Rights Commission (NHRC).

Priyank Kanoongo and Dr Justice Bidyut Ranjan Sarangi (Retd) have been appointed
as the Members of the NHRC.

"Hon'ble President of India appoints Shri Justice V. Ramasubramanian (Retd.) as the
Chairperson, and Shri Priyank Kanoongo and Dr Justice Bidyut Ranjan Sarangi (Retd.)
as the Members of the National Human Rights Commission (NHRC), India," the NHRC
posted on X.

Born on June 30, 1958, Ramasubramanian studied law at the Madras Law College and
enrolled as a member of the Bar on February 16, 1983. He practised for about 23 years
in the High Court of Madras which included a stint in the office of the Senior Advocates
K. Sarvabhauman and T.R. Mani for four years from 1983 to 1987.

Ramasubramanian was appointed as an Additional Judge of the Madras High Court on
July 31, 2006, and as a permanent Judge on November 9, 2009. He was transferred to
the High Court of Judicature at Hyderabad for the States of Telangana and Andhra
Pradesh with effect from April 27, 2016.

After the bifurcation and the creation of a separate High Court for the State of Andhra
Pradesh, Ramasubramanian was retained as a Judge of the High Court of Telangana at
Hyderabad w.e.f January 1, 2019.

He was sworn in as the Chief Justice of Himachal Pradesh High Court on June 22,
2019, and appointed Judge of the Supreme Court of India on September 23, 2019.
(ANI)
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Justice Ramasubramanian appointed as NHRC Chairperson

https://www.indianmandarins.com/news/justice-ramasubramanian-appointed-as-nhrc-
chairperson/30095

By IndianMandarins- 14 hrs

New Delhi (23.12.2024): Five days after the high-power committee meeting took place
(on 18.12.2024) the President of India appointed former SC Judge Justice V
Ramasubramanian as the Chairperson of the National Human Rights

Commission (NHRC). Justice Ramasubramanian retired as a Supreme Court Judge in
June 2023.

Further, Priyank Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.) were
appointed as Members of the NHRC.

Bhopal-based Kanoongo earlier served as a member of the National Commission for
Protection of Child Rights (NCPCR) from 2015-2018 and later became Chairperson of
the NCPCR (2019-2024).

The high-power committee, headed by PM, consists of the Lok Sabha Speaker, Home
Minister, leaders of Opposition in Lok Sabha and Rajya Sabha, and Deputy chairperson
of Rajya Sabha.

The post of NHRC chairperson had been lying vacant since June 1, 2024, when Justice
(retired) Arun Kumar Mishra demitted from office on completing his tenure.

Justice Ramasubramanian replaces Justice (Retd) Arun Mishra who completed his term
as NHRC Chairperson on June 01, 2024 following this, Vijaya Bharathi Sayani, a
member of the NHRC, started functioning as the commission's acting chairperson.
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Who is Justice V Ramasubramanian? Ex-Supreme Court judge
appointed as new National Human Rights Commission chief

https://www.livemint.com/news/who-is-justice-v-ramasubramanian-ex-supreme-court-
judge-appointed-as-new-national-human-rights-commission-chief-
11734966634594 .html

https://www.etvbharat.com/en/!bharat/ex-sc-judge-justice-ramasubramanian-appointed-
new-nhrc-chief-enn24122305216

V Ramasubramanian has been appointed the new chairperson of the National Human
Rights Commission, filling the vacancy left by Arun Kumar Mishra. A high-powered
committee led by PM Modi made the selection, with the NHRC confirming the
appointment.

Written By Fareha Naaz
Published23 Dec 2024, 09:16 PM IST

VV Ramasubramanian, the former Supreme Court judge, has been appointed the new
chairperson of the National Human Rights Commission (NHRC). He is preceded by
Justice (retd) Arun Kumar Mishra, who completed his term on June 1. Since then, the
post of NHRC chairperson had been lying vacant.

Who preceds Justice V Ramasubramanian?

The eighth chairperson of the rights panel, Arun Kumar Mishra, was appointed to its top
post in June 2021. Arun Kumar Mishra, who was a former Supreme Court judge, was
the first non-CJl to be appointed to the NHRC chief post since the amendment of the
Protection of Human Rights Act in 2019. He succeeded former Chief Justice of India H
L Dattu.

Prime Minister Narendra Modi-led high-powered committee convened a meeting on
December 18, where the next chairperson of the NHRC was selected, PTI reported
citing sources.

President appoints NHRC chairperson on the recommendation of the selection
committee. Typically, a former chief justice of India or a retired judge of the top court are
appointed as NHRC chief. “The NHRC received the communication about the
appointment today,” PTI quoted a senior official as saying.

Justice (retd) Ramasubramanian, who previously served as a judge of the Supreme
Court, was appointed the chairperson of the Commission. In the past, former CJls H L
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Dattu and K G Balakrishnan, among others were appointed as the head of the Human
Rights body.

Taking to social media platform X, the NHRC said, "Hon'ble President of India appoints
Shri Justice V. Ramasubramanian (Retd.) as the Chairperson, and Shri Priyank
Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.) as the Members of the
National Human Rights Commission(NHRC), India."

Notably, Priyank Kanoongo served as a chairperson of the National Commission for
Protection of Child Rights (NCPCR) earlier. "And now as member of the NHRC, | will try
to fulfil the responsibilities expected of me," he said on Monday.
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Former SC judge V Ramasubramanian appointed NHRC chairperson

https://www.thestatesman.com/india/former-sc-judge-v-ramasubramanian-appointed-
nhrc-chairperson-1503379032.html

Murmu has also appointed Priyank Kanoongo and Dr Justice Bidyut Ranjan Sarangi
(Retd) as the members of the National Human Rights Commission (NHRC), India.

Statesman News Service | New Delhi | December 23, 2024 9:35 pm

President Droupadi Murmu on Monday appointed Justice V Ramasubramanian, a
retired Supreme Court judge, the chairperson of the National Human Rights
Commission (NHRC).

Murmu has also appointed Priyank Kanoongo and Dr Justice Bidyut Ranjan Sarangi
(Retd) as the members of the National Human Rights Commission (NHRC), India.

In a post on X, NHRC India said: “Hon’ble President of India appoints Shri Justice V
Ramasubramanian (Retd) as the Chairperson, and Shri Priyank Kanoongo and Dr
Justice Bidyut Ranjan Sarangi (Retd.) as the Members of the National Human Rights
Commission(NHRC), India.”

Under the Protection of Human Rights (PHR) Act, 1993, the apex human rights body
consists of a Chairperson, five full-time members and seven deemed members.

NHRC has been waiting for a full-time Chairperson since June 1, after former Supreme
Court judge and the eighth Chairman of the rights panel, Justice Arun Mishra, retired on
completion of his tenure in office.

Since then, the NHRC has been functioning with just one member in five positions,
Vijaya Bharathi Sayani, also the Acting Chairperson.

As per Sections 2, 3 and 4 of the PHR Act, the Chairman and other members are
appointed by the President upon the recommendation of a committee consisting of the
Prime Minister (who serves as the committee’s Chairperson), Home Minister, Leaders
of the Opposition in both Houses of the Parliament, the Speaker of Lok Sabha and the
Deputy Chairman of Rajya Sabha.

The qualification of the NHRC Chairperson is that he should either have been a Chief
Justice of India or a judge of the Supreme Court.

Besides Chairperson, NHRC consists of five other members other than the ex-officio
members. One member is, or has been a judge of the apex court and one member is, or
has been the Chief Justice of a High Court. Out of the remaining three members
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selected for their professional experience in matters centred on human rights, at least
one must be a woman.

The ex-officio members include the Chairpersons of National Commissions — National
Commission for Scheduled Castes, National Commission for Scheduled Tribes,
National Commission for Women, National Commission for Minorities, National
Commission for Backward Classes, National Commission for Protection of Child Rights;
as well as the Chief Commissioner for Persons with Disabilities.

The sitting Judge of the Supreme Court or sitting Chief Justice of any High Court can be
appointed to the post only after consultation with the Chief Justice of India.

The tenure of the NHRC Chairman is five years or until the Chairman turns 70 years —
whichever is earlier.

The statutory body of NHRC came into being on October 12, 1993, under the Protection
of Human Rights Ordinance of September 28, 1993.

The NHRC is entrusted with the protection and promotion of human rights, which the
Act defines as “rights relating to life, liberty, equality and dignity of the individual
guaranteed by the Constitution or embodied in the International Covenants and
enforceable by courts in India.”
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NHRC New Chairman: Former Judge V Ramasubramanian appointed

https://thesamikhsya.com/national/nhrc-new-chairman-former-judge-v-
ramasubramanian-appointed

December 23, 2024 - by The Samikhsya

NHRC New Chairman: Retired Supreme Court judge V. Ramasubramanian has been
appointed as the new Chairperson of the National Human Rights Commission (NHRC)
today. President Droupadi Murmu has appointed Justice Ramasubramanian. Priyank
Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.) have also been appointed as
Members of the Commission.

Justice Ramasubramanian was appointed Judge of the Supreme Court on 23rd
September 2019 and retired on 29th June 2023.

This appointment comes months after former Supreme Court Justice (retd) Arun Kumar
Mishra concluded his tenure as NHRC chairperson on 1st June this year. After Mishra’s
retirement, Vijaya Bharathi Sayani became the acting chairperson of the human rights
panel.
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https://www.lokmatnews.in/india/former-supreme-court-judge-v-ramasubramanian-
becomes-the-new-head-of-national-human-rights-commission-b628/

https://www.aaijtak.in/india/news/story/former-supreme-court-judge-justice-v-
ramasubramaniam-appointed-as-chairperson-of-nhrc-ntc-dskc-2127650-2024-12-23

https://www.punjabkesari.in/national/news/2-workers-died-after-coming-in-contact-with-
high-tension-wires-in-tamil-nadu-2079296

By 2XdH XIUIT | Published: December 23, 2024 09:36 PM

TATSHRE! A &g, "HRd & A1 APl Trawfd ot IRgsHugH (JaTge) DI e
3R 4t forgie S SR SF. =urHfd foggd o It (Jafigd) &1 Ugia AHaiieR
STANT (TITFSREY), HRA &1 Y gad &d g
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(TTTFSIRRR) BT =71 reger Fgad fpan T 81 379 Ugd Irmfd ([aHge) o0 $HR
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T |PR T7d & T & PV FHAR T B 97 2021 T 9P MY Ug W Fgaa
fopaT a1 AT 3P0 AR s, S i Hic & gd Arndi=r &, 2019 H AHAIISHR TREO
Siffam & W=Ne & §1¢ § NHRC THE Ug IR fgad gH a1d ugd IR-CJI 1
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EX-SC Judge V Ramasubramanian Appointed NHRC Chief & Justice
Bidyut Sarangi As Member

https://odishabytes.com/ex-sc-judge-v-ramasubramanian-appointed-nhrc-chief-justice-
bidyut-sarangi-as-member/

by OB Bureau December 23, 2024 in Government, India

New Delhi: President Droupadi Murmu on Monday appointed former Supreme Court
judge Justice V Ramasubramanian as the ninth Chairperson of National Human Rights
Commission (NHRC).

The post had been lying vacant since Justice (retd) Arun Kumar Mishra’s tenure ended
on June 1.

Priyank Kanoongo, who earlier served as a chairperson of the National Commission for
Protection of Child Rights (NCPCR), and Justice Bidyut Ranjan Sarangi have also been
appointed as Members of the rights panel.

In June, Justice Sarangi was appointed as Chief Justice of Jharkhand High Court for a
brief tenure of 15 days. He also served as Acting Chief Justice (CJ) of Orissa High
Court on superannuation of Justice Subhasis Talapatra, the then Chief Justice, on
October 3, 2023.

A native of Odisha’s Nayagarh, he was sworn in as a permanent judge of Orissa High
Court on June 20, 2013.
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Who is Justice V Ramasubramanian, former Supreme Court judge
appointed as NHRC chief?

https://www.msn.com/en-in/news/India/who-is-justice-v-ramasubramanian-former-
supreme-court-judge-appointed-as-nhrc-chief/ar-AA1wnfbB

https://www.newsdrum.in/national/former-ncpcr-chief-privank-kanoongo-appointed-
member-of-nhrc-8553341

https://www.latestly.com/agency-news/india-news-former-ncpcr-chief-privank-
kanoongo-appointed-member-of-nhrc-6513110.html

https://www.newsx.com/india/former-supreme-court-judge-justice-v-ramasubramanian-
appointed-nhrc-chief/#fgoogle vignette

https://www.republicworld.com/india/former-supreme-court-judge-v-ramasubramanian-
appointed-nhrc-chairperson

https://english.jagran.com/india/v-ramasubramanian-former-supreme-court-judge-
appointed-nhrc-chairperson-10208435

Story by HT News Desk,hindustantimes.com ¢ 11h « 2 min read

Former Supreme Court judge Justice V Ramasubramanian was appointed as the new
chairperson of the National Human Rights Commission (NHRC) on Monday. The
position had been vacant since Justice (retd.) Arun Kumar Mishra's tenure ended on
June 1.

The NHRC announced the appointments on X, stating, “Hon'ble President of India
appoints Shri Justice V. Ramasubramanian (Retd.) as the Chairperson, and Shri
Priyank Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.) as the Members of the
National Human Rights Commission(NHRC), India.”

On December 18, a high-level committee headed by Prime Minister Narendra Modi
convened to finalise the selection of the NHRC chairperson, sources earlier indicated.

Who is V Ramasubramanian?

VV Ramasubramanian was born on June 30, 1958, and completed his graduation in
Chemistry from Ramakrishna Mission, Vivekananda College, Chennai, the top court's
website stated.

He later studied law at Madras Law College and became a member of the Bar on
February 16, 1983. Over 23 years, he practiced law in the Madras high court and
worked under Senior Advocates K. Sarvabhauman and T.R. Mani from 1983 to 1987.
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On July 31, 2006, he was appointed as an additional judge of the Madras High Court
and was confirmed as a permanent Judge on November 9, 2009. In 2016, he was
transferred at his request to the High Court of Judicature at Hyderabad for Andhra
Pradesh and Telangana. After the bifurcation of the High Courts in 2019, he continued
as a Judge in the Telangana high court.

On June 22, 2019, he became the Chief Justice of the Himachal Pradesh high court.
Later, on September 23, 2019, he was elevated to the Supreme Court of India.

Before his elevation, Justice Ramasubramanian practiced law for 23 years in diverse
areas, including service law, appearing before the Madras High Court, administrative
tribunals, consumer forums, and civil courts. His judicial career saw a steady
progression from the Madras High Court to the apex court.
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https://www.abplive.com/news/india/former-supreme-court-judge-ramasubramaniam-

became-chairman-of-national-human-rights-commission-of-india-priyank-kanungo-also-
became-a-member-ann-2848523

https://www.timesnowhindi.com/india/former-supreme-court-judge-justice-
ramasubramanian-appointed-as-nhrc-chairperson-article-116603804

https://www.jagran.com/news/national-nhrc-chairman-former-supreme-court-judge-v-
ramasubramanian-becomes-newchief-of-nhrc-23854435.html

https://www.prabhasakshi.com/national/who-is-v-ramasubramaniam-has-been-
madethe-new-chairman-of-national-human-rights-commission

Ramasubramaniam became NHRC Chairman: 1 S 2024 ®I NHRC & P AR TR Sy 3607
R8T T HRIGIA T §3M AT, 99 I Ig Ug Qe o,

By : ﬁHUTW | Edited By: Nidhi Vinodiya | Updated at : 23 Dec 2024 09:59 PM (IST)

Ramasubramaniam became NHRC Chairman: ﬂ?ﬂ'q DI & @ oS Sy df THIYSHUYH
ST HAATIPBR STANT (NHRC) P T 3{ea&f 1. IFUT A I (ga o faa 3. RidsR 2019
T S 2023 & 1T AT 4 TGP AR AARITHIGH HH PIC & SIo 5. 399 Ugd a8
fEHTae Uax 818 BIC & = Sy 3. 98 Har 3R dATHI 818 BIc § +t ol T6. WRked
JHYSHUGH DI el gad A & 1Y g APUfd 4 FRWS 818 DI P Yd dih Sy
forggd Yo ARt SIR IS a1 SUBR WR& ST & gd siemel fiies BN &1 NHRC
1 Haw Fged o 6.

30 S 1958 B! AHGHIG & HARS! H ofFH SRy IHTRISHUTH HT NHRC 37e08 & AR TR
IO T RS HIGT 1 L& arelt 99 ArHfd 7 18 [GHR DI §S 96® & fohaT Ul 39

T it & 778 T3 ifHd 2Me, AemarHT Wid 3NH fogdr, IsaqyT & =T faue afcdeH
T SR AHIHT & Il fauef ga et off e €.

1 A B TR 3F0T YT BT HRIGTA RT3 AT

1 [ 2024 BT NHRC A& B AR TR SIRe 30T {81 &7 HRIwTd 1 g3 U, 79 I T8 UG
T T, oI DI T 30 BB & GRM SR JHAYSHIGH B8 s AT B gaTs
3R Tual o e 3. JRes ITHRSHUAH 2016 & §8 Alcsd! ®I Al o arelt arfaarai
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President Appoints Justice V. Ramasubramanian as National Human
Rights Commission Chairperson

https://boldnewsonline.com/president-appoints-justice-v-ramasubramanian-as-national-
human-rights-commission-chairperson/

Featured India Latest News By Bold News Online Desk On Dec 23, 2024

New Delhi, Dec 23: Former Supreme Court judge Justice V. Ramasubramanian has
been appointed as the new chairperson of the National Human Rights Commission
(NHRC), marking a significant development for the rights body. The position had
remained vacant since June 1, following the completion of Justice (Retd.) Arun Kumar
Mishra’s tenure.

Justice Mishra, who served as the eighth chairperson of the NHRC, was appointed in
June 2021, becoming the first non-Chief Justice of India (CJI) to hold the post after the
2019 amendment to the Protection of Human Rights Act. Since his departure, NHRC
member Vijaya Bharathi Sayani had been serving as the acting chairperson.

The selection of Justice Ramasubramanian was finalized during a high-powered
meeting on December 18, chaired by Prime Minister Narendra Modi. The committee,
which recommends appointments for the NHRC leadership, also includes the Union
Home Minister, the Leader of the Opposition, and other senior officials.

Justice Ramasubramanian, who brings extensive judicial experience to the role, has
previously served as a judge of the Supreme Court. His appointment was formally
communicated to the NHRC on Monday.

The NHRC also announced the appointments of Shri Priyank Kanoongo and Dr. Justice
Bidyut Ranjan Sarangi (Retd.) as members of the commission. Kanoongo, former
chairperson of the National Commission for Protection of Child Rights (NCPCR),
expressed his commitment to fulfilling his new responsibilities at the NHRC.

In a post on X, the NHRC stated:

“Hon’ble President of India appoints Shri Justice V. Ramasubramanian (Retd.) as the
Chairperson, and Shri Priyank Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.)
as the Members of the National Human Rights Commission (NHRC), India.”

Justice Ramasubramanian joins a distinguished line of former NHRC chairpersons,
including ex-CJls H.L. Dattu and K.G. Balakrishnan, whose leadership has shaped the
commission’s role in protecting and promoting human rights in India.
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With his appointment, Justice Ramasubramanian is expected to steer the NHRC in
addressing pressing human rights issues, leveraging his vast legal expertise to enhance
the commission’s impact across the nation.
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NHRC Issues Notices To Tamil Nadu Officials Over Electrocution
Deaths Of Contract Workers

https://globalgreenews.com/2024/12/23/nhrc-issues-notices-to-tamil-nadu-officials-over-
electrocution-deaths-of-contract-workers/

National By Team On Dec 23, 2024

The National Human Rights Commission (NHRC) has issued notices to the Chief
Secretary and the Director General of Police of Tamil Nadu over the report that two
persons died due to electrocution while repairing a high-tension overhead power line.

Taking suo motu cognizance of media reports, the commission has sought a detailed
report within two weeks. According to the media report, two persons, working as
contract labourers with the Tamil Nadu Generation and Distribution Corporation died
due to electrocution last week.

The Commission has observed that if the contents of the media reports are true then it
indicates gross negligence on the part of the electricity department.
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Justice Ramasubramanian to head NHRC

https://www.deccanchronicle.com/southern-states/telangana/justice-ramasubramanian-
to-head-nhrc-1849208

Vujjini Vamshidhar24 December 2024 12:16 AM

hyderabad:Former Supreme Court judge Justice V. Ramasubramanian, who was earlier
with the Telangana High Court, has been appointed chairperson of the National Human
Rights Commission (NHRC) by President Droupadi Murmu.The post of NHRC
chairperson had been lying vacant since June 1, when Justice (retired) Arun Kumar
Mishra demitted office on the completion of his tenure.Justice Ramasubramanian was
born on June 30, 1958. He enrolled as a member of the bar on February 16, 1983, and
practiced for about 23 years in the High Court of Madras.

He was appointed as an additional judge of the Madras High Court on July 31, 2006,
and as a permanent judge on November 9, 2009. He was transferred to the High Court
of Judicature at Hyderabad for the States of Telangana and Andhra Pradesh with effect
from April 27, 2016.After the state’s bifurcation, he was retained as a judge of the
Telangana High Court on January 1, 2019. Later, he was sworn-in as Chief Justice of
the Himachal Pradesh High Court on June 22, 2019.

In September 2023, he was elevated as judge of the Supreme Court.Several notable
judgments were delivered by him in the Telangana High Court and the Supreme
Court.He issued notable orders on the issue of sports quota reservations in medical
seats, gave clarity on the presidential orders of local quota, medical admissions and CS
land cases, where the lands were claimed by Nizam family members and other private
parties.As the Supreme Court judge, he was a member of the bench that heard
arguments concerning the demonetisation policy.
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NHRC slaps notice on govt over electrocution of 2 Tangedco workers

https://www.dtnext.in/news/tamilnadu/nhrc-slaps-notice-on-govt-over-electrocution-of-2-
tangedco-workers-816502

https://www.republicworld.com/india/who-is-v-ramasubramanian-5-key-facts-about-the-
new-nhrc-chief

https://www.daijiworld.com/index.php/news/newsDisplay?news|D=1256087

The National Human Rights Commission ina statement said it has also noted that such
incidents have occurred earlier too in the state

PTI1|23 Dec 2024 10:37 PM ( Updated:23 Dec 2024 10:39 PM )

Chennai: The NHRC on Monday said it has issued a notice to the Tamil Nadu
government and the state's police chief over reports that two persons, working as
contract labourers with the Tamil Nadu Generation and Distribution Corporation were
electrocuted while repairing a high-tension overhead power line in Tiruchy .

The National Human Rights Commission in a statement said it has also noted that such
incidents have occurred earlier too in the state. This is a "serious human rights violation"
and a "matter of concern" for the rights panel.

The NHRC has taken "suo motu cognisance of a media report that two persons,
working as contract labourers with the Tamil Nadu Generation and Distribution
Corporation (Tangedco) died due to electrocution while repairing a high-tension
overhead power line near Olaiyur Ring Road in KK Nagar, Tiruchi in Tamil Nadu on
December 18, 2024," it said.
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https://lwww.tv9hindi.com/india/former-supreme-court-judge-v-ramasubramanian-

appointed-as-chairperson-of-nhrc-3016259.html

https://hindi.webdunia.com/national-hindi-news/president-murmu-appoints-former-sc-

judge-justice-v-ramasubramanian-as-nhrc-chairperson-124122300101 1.html

U DI & gd o SR df IHGSHUGH AP HATMIBR ST (NHRC) B T e8]
§FTT 7T &, IFU Siuet G5 4 S gad o & 3. fUsd 97 3 gk AHaTeR S
H1 UG WTal! 1. oI a1 NHRC &t Had fasial YR 9aTt & Sriaigd Aee] ST

TR T,

t_ilgg uis | Updated on: Dec 23, 2024 | 11:29 PM

U $I¢ & gd o SR di AHGSHUGH IPTF AHATYDR ST (NHRC) & U 3(egal
ST Y &, PR Juet JH A I Mgad a1, 1 97 2024 BT NHRC &8 & dR |
SRed 307 e 1 HridTa GRT g3 o avfl I I8 Ug Wral! ot o R 9iaR 23 fader
o1 gl e e,

3Td 1Y B APU 1 IRTS 818 $IC & Ud A1 ARy foggd 3o+ IRt &R AP arad
SITYPHR TREOT TN & Yd 3ieqef T ST I NHRC BT Ha Fgad fahdl 8. NHRC BT
IR B 9Tl BT & JaTfdep, AP AHATIDBR SN (NHRC) b 3e&l BT TI B
Tl WS ot sremerar yurHH B4 §. IRfa & Aemaun sreger, T8 TR, A1 WAl & faue
& T 3R ISTIHT b SUFHTI(S S B &,
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SC ex-judge named NHRC chairperson

https://www.tribuneindia.com/news/india/sc-ex-judge-named-nhrc-chairperson/

On June 22, 2019, Justice Ramasubramanian was sworn in as the Chief Justice of the
Himachal Pradesh High Court and later, on September 23, 2019, he was elevated to the
Supreme Court

Tribune News Service New Delhi, Updated At : 03:30 AM Dec 24, 2024 IST

A retired Supreme Court judge, Justice V Ramasubramanian, has been appointed as
the new chairperson of the National Human Rights Commission. The post had been
lying vacant since June this year.

The President also appointed Priyank Kanoongo and Justice Bidyut Ranjan Sarangi
(retd) as the members of the NHRC.

A high-power committee led by PM Narendra Modi had met on December 18 to select
the chairperson. Both Leaders of the Opposition Mallikarjun Kharge and Rahul Gandhi
also attended the meeting.

On June 22, 2019, Justice Ramasubramanian was sworn in as the Chief Justice of the
Himachal Pradesh High Court and later, on September 23, 2019, he was elevated to the
Supreme Court.
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Ex-SC judge V Ramasubramanian appointed new NHRC chairperson

https://indianexpress.com/article/india/ex-sc-judge-v-ramasubramanian-appointed-new-
nhrc-chairperson-9741342/

Was part of several benches in key cases, including one that upheld demonetisation.
Written by Ajoy Sinha Karpuram New Delhi | Updated: December 24, 2024 05:44 IST

Former Supreme Court judge V Ramasubramanian has been appointed as the 9th
Chairperson of the National Human Rights Commission (NHRC) for a tenure of three
years until December 2027.

Justice Ramasubramanian was informed about the appointment through a letter signed
by Ministry of Home Affairs Joint Secretary Niraj Kumar Bansod. “Respected sir, |
enclose herewith the warrant signed by the Hon’ble President of India for the
appointment as Chairperson, National Human Rights Commission in terms of Section
3(2)(a) of the Protection of Human Rights Act, 1993. You are requested to kindly join
the Commission at the earliest,” the letter states.

Justice Ramasubramanian retired on June 29, 2023, after serving for over three years
as a Supreme Court judge. During his tenure, he was part of several benches in
important cases, including the five-judge bench that upheld the Centre’s demonetisation
scheme in 2023 and the decision to set aside an RBI circular that stated it would not
provide services to individuals and businesses dealing with cryptocurrency.

His legal career began after he completed his LLB from Madras Law College in 1983.
He practised at the Madras High Court for 23 years before he was appointed as a judge
of the same court on July 31, 2006.

At his own request, he was transferred to the High Court for the states
of Telangana and Andhra Pradesh in April 2016 and remained in Hyderabad after the
court was bifurcated and served as a judge of the Telangana High Court until he was
appointed as the Chief Justice of the Himachal Pradesh High Court on June 22, 2019.
Three months later, on September 23, he was elevated to the Supreme Court of India.

The previous NHRC chairman, Justice Arun Mishra, completed his term on June 1,
2024. 1t has since been functioning under the aegis of Acting Chairperson Vijaya Bharati
Sayani. The NHRC is empowered to investigate allegations of human rights violations,
either of its own accord or after receiving a petition from a victim (or someone on their
behalf). It may also intervene as a party in ongoing cases concerning human rights
violations, make recommendations aimed at protecting human rights, and conduct or
promote research in related fields.
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Previous chairpersons also include former Chief Justices of India Ranganath Mishra
(the first NHRC Chairperson), M N Venkatachaliah, J S Verma, A S Anand, S Rajendra
Babu, K G Balakrishnan and H L Dattu.

Until 2019 only former Chief Justices of India could be appointed as NHRC chairperson.
However, in July 2019, the Protection of Human Rights Act, 1993, was amended to also
allow former SC judges for the post.
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Ex-Supreme Court judge V Ramasubramanian appointed NHRC chief

https://www.msn.com/en-in/news/India/ex-supreme-court-judge-v-ramasubramanian-
appointed-nhrc-chief/ar-
AA1TwmHrS?cvid=0490A21AC771420981EEFEEADQO0065FF&ocid=xmmo&apiversion=
v2&noservercache=1&domshim=1&renderwebcomponents=1&wcseo=18&batchservertel
emetry=1&noservertelemetry=1

Story by TOIl News Desk ¢ 14h « 2 min read

NEW DELHI: V Ramasubramanian, former Supreme Court judge, was appointed ninth
chairperson of the National Human Rights Commission of India (NHRC) on Monday.

The NHRC chairperson post was lying vacant since former Supreme Court judge
Justice (retd) Arun Kumar Mishra completed his tenure on June 1.

Ramasubramanian, who served as top court judge from 2019 to 2023, also worked as
the Chief Justice of Himachal Pradesh high court.

In 2006, he was appointed as an additional judge of the Madras high court before he
was transferred on his own request to the high court of judicature at Hyderabad for the
states of Telangana and Andhra Pradesh in 2016.

After the bifurcation and the creation of a separate high court for Andhra Pradesh, he
was retained as a Judge of the high court of Telangana at Hyderabad in 2019.

He also became the first judge to hold a hearing over Skype, when he responded to an
urgent call to hear the case concerning 89 inmates of an orphanage.

Ramasubramanian's bench also batted for freedom of expression and said defamation
proceedings should be decriminalised, in line with trends across the world.

On December 18, a high-powered committee led by Prime Minister Narendra Modi
reportedly held a meeting to select the next chairperson of NHRC.

Congress president Mallikarjun Kharge and party leader Rahul Gandhi attended the
meeting as leaders of the opposition in Rajya Sabha and Lok Sabha respectively, they
had said.

Justice (retd) Mishra served as the eighth chairperson of the rights panel after being
appointed in June 2021.

Earlier, reports also claimed that ex-Chief Justice of India (CJI) DY Chandrachud could
be considered for a role as NHRC chairperson. However, he snubbed the reports and
called it "untrue"”.
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"This is untrue. Presently, | am enjoying my retired life," the country's 50th CJIl, who
demitted office on November 10, told the news agency PTI.
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Former SC judge Ramasubramanian is new NHRC chief

https://www.thehansindia.com/news/national/former-sc-judge-ramasubramanian-is-new-
nhrc-chief-932096

https://www.dailyexcelsior.com/ex-sc-judge-is-new-nhrc-chief/

The Hans India Hans News Service | 24 Dec 2024 7:15 AM IST

New Delhi: Former Supreme Court judge V Ramasubramanian has been appointed the
new chairperson of the National Human Rights Commis-sion, the rights...

New Delhi: Former Supreme Court judge V Ramasubramanian has been appointed the
new chairperson of the National Human Rights Commis-sion, the rights panel said on
Monday.

The post of NHRC chairperson had been lying vacant since Justice (retd) Arun Kumar
Mishra completed his tenure on June 1. Mishra served as the eighth chairperson of the
rights panel and was appointed to its top post in June 2021.

On December 18, a high-powered committee led by Prime Minister Narendra Modi held
a meeting to select the next chairperson of the NHRC, sources earlier said. A former
chief justice of India or a retired judge of the top court are ap-pointed as NHRC
chairperson by the president on the recommendation of the selection committee.

Justice (retd) Ramasubramanian, a former judge of the apex court, has been appointed
the chairperson of the NHRC, a senior official said, adding “the NHRC received the
communica-tion about the appointment today”.
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Rest points, grievance redressal mechanism: NHRC session
suggestions for gig workers

https://www.telegraphindia.com/india/rest-points-grievance-redressal-mechanism-nhrc-
session-suggestions-for-qig-workers/cid/2072887

From rest points to maternity benefits, NHRC's open house proposes key measures for
improving gig workers' lives.

PTI New Delhi Published 23.12.24, 07:28 PM

Need for targeted efforts and regulatory frameworks, establishment of rest points, and
setting up a grievance redressal mechanism, particularly for women, are among the
suggestions that emerged out of a NHRC-hosted session on challenges faced by gig
workers.

The National Human Rights Commission recently organised an open house discussion
on the rights of gig workers, in a hybrid mode in New Delhi, a senior official said on
Monday.

In her keynote address, NHRC's acting chairperson, Vijaya Bharathi Sayani said that
there is a "need for targeted efforts" through regulatory frameworks to address gig
worker's challenges, including long working hours, financial strain, and physical
exhaustion.

Over 83 per cent of app-based drivers work more than 10 hours daily. This puts them
under the physical and mental strain added by policies like '"10-minute deliveries' and
unrealistic targets which also result in "avoidable accidents", she was quoted as saying
in the statement

Women face additional challenges such as safety risks, erratic schedules, and physical
demands, discouraging their participation and raising concerns about their well-being,
the NHRC said.

Some of the suggestions that emanated from the discussions included exploring and
expanding the e-Shram portal as a valuable tool in aiding such workers; supporting
women gig workers with "maternity benefits, creche facilities, and the establishment of
rest points through public-private partnerships"; and building "financial literacy" of gig
workers to promote transparency, besides providing opportunities to upscale their skills
through vocational training programmes.

All companies engaging them should provide general and specific welfare schemes,
including health benefits, accident insurance, old-age protection, and unemployment
safeguards in case of accidents, etc., was another suggestion.
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Setting up a grievance redressal mechanism, particularly for women gig workers and
build awareness around POSH (Prevention of Sexual Harassment) policies to ensure a
safer work environment; ensuring minimum wage enforcement and income
transparency in all sectors engaging gig workers by the aggregators to bridge gender
disparities; and developing schemes addressing the risks posed by climate challenge
and ensure workers' safety during extreme weather conditions by the employing
companies were also among the suggestions.

Reviewing of rating system of gig workers service which is "arbitrary", without providing
any forum to them to hear their point of view also emerged as a suggestion during the
session.

NHRC's Secretary General, Bharat Lal said it is crucial to check the implementation of
laws such as the Social Security Code 2020 and the various other labour laws in India
to ensure gig workers welfare.

He also noted that some states like Karnataka, Rajasthan and Jharkhand are focusing
on providing social security to gig workers, but more needs to be done to address their
"other major concerns" relating to health insurance, minimum wages, stress-free
working conditions protecting their dignity.
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Ex-Supreme Court judge Justice V Ramasubramanian is new NHRC
chief

https://www.hindustantimes.com/india-news/exsupreme-court-judge-justice-v-
ramasubramnian-is-new-nhrc-chief-101734962293439.html

ByHT News Desk Dec 23, 2024 07:47 PM IST

The post of NHRC chairperson had been lying vacant since Justice (retd) Arun Kumar
Mishra completed his tenure on June 1.

Former Supreme Court judge V Ramasubramanian was on Monday appointed as the
new chairperson of the National Human Rights Commission (NHRC).

The post of NHRC chairperson had been lying vacant since Justice (retd) Arun Kumar
Mishra completed his tenure on June 1.

Mishra, a former Supreme Court judge, was also the first non-CJl to be appointed to the
NHRC chief post since the amendment of the Protection of Human Rights Act in 2019.

Vijaya Bharathi Sayani, a member of NHRC, had become its acting chairperson with
effect from June 2 after Mishra had demitted office.

“‘Hon’ble President of India appoints Shri Justice V. Ramasubramanian (Retd.) as the
Chairperson, and Shri Priyank Kanoongo and Dr. Justice Bidyut Ranjan Sarangi (Retd.)
as the Members of the National Human Rights Commission(NHRC), India,” the NHRC
posted on X.

Born on June 30, 1958, Justice Ramasubramanian was enrolled as a member of the
Bar on February 16, 1983. He practiced for about 23 years in the Madras high court.

Justice Ramasubramanian was appointed as an additional judge of the high court in
2006 and as a permanent judge three years later. After Andhra Pradesh was bifurcated
in 2014, he was transferred on his own request to the High Court of Judicature at
Hyderabad for the States of Telangana and Andhra Pradesh in 2016.

He was sworn in as the Chief Justice of Himachal Pradesh High Court on June 22,
2019, and later appointed Judge of the Supreme Court on September 23, 2019.

Ex-NCPCR chief Priyank Kanoongo is now NHRC member

Priyank Kanoongo, the former chairperson of the National Commission for Protection of
Child Rights (NCPCR) is among the two members of the national human rights panel.
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The appointment will take effect from the date he assumes office.

Kanoongo told PTI his tenure as NCPCR chairperson was marked by a strong focus on
child protection laws and policies, particularly in cases involving sexual abuse and
exploitation of minors.

"And now as member of NHRC, | will try to fulfil the responsibilities expected of me," he
added.
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Former Supreme Court judge V. Ramasubramanian appointed NHRC
chairman

https://www.thehindu.com/news/national/former-supreme-court-judge-v-
ramasubramanian-appointed-nhrc-chairman/article69019081.ece

https://www.livelaw.in/top-stories/president-former-supreme-court-judge-justice-v-
ramasubramanian-chairperson-national-human-rights-commission-279250

The post of NHRC chairperson has been lying vacant since Justice (retired) Arun
Kumar Mishra completed his tenure on June 1

Updated - December 24, 2024 08:44 am IST

President of India on Monday (December 23, 2024) appointed retired Supreme Court
Justice V. Ramasubramanian as the Chairperson of National Human Rights
Commission. The post of NHRC chief was lying vacant since June this year.

President also appointed Priyank Kanoongo and retired Justice Bidyut Ranjan Sarangi
as the Members of the NHRC-India.

A high-power committee led by Prime Minister Narendra Modi met on December 18 to
select the next chairperson of NHRC. Both Leaders of the Opposition (LoPs),
Mallikarjun Kharge in the Rajya Sabha and Rahul Gandhi in the Lok Sabha also
attended the meeting.

A well-known scholar in Tamil and a master of the art of writing judgments, Justice
Ramasubramanian was born on June 30, 1958, and obtained his bachelor’s degree in
science from Vivekananda College in Chennai before graduating in law from the Madras
Law College and enrolling as a member of the Bar on February 16, 1983.

After 23 years of practice as a lawyer in the High Court and other judicial fora, he was
elevated as an additional judge of the Madras High Court on July 31, 2006 and as a
permanent judge on November 9, 2009. In 2016, he got transferred to the High Court of
Judicature at Hyderabad for the States of Telangana and Andhra Pradesh, and after the
bifurcation, he served in the Telangana High Court. On June 22, 2019, he was sworn in
as the Chief Justice of the Himachal Pradesh High Court, and later, on September 23,
2019, he ascended to the Supreme Court of India.

During his Supreme Court tenure, which ended upon his retirement on June 29, 2023,
Justice Ramasubramanian authored 102 judgments. His judicial contributions include
participation in significant cases such as the 2016 Demonetization policy and the validity
of circumstantial evidence in bribery cases. His career reflects a commitment to
upholding justice across various levels of the judiciary.
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Justice Bidyut Ranjan Sarangi, was elevated as a Permanent Judge of the Orissa High
Court in 2013. Over nearly 11 years, he disposed of over 152,000 cases and authored
nearly 1,500 reported judgments, significantly contributing to public trust in the
judiciary.He was appointed as the Chief Justice of the High Court of Jharkhand in July,
2024.

Priyank Kanoongo, has been a dedicated advocate for child rights and education in
India. He was appointed as the Chairperson of the National Commission for Protection
of Child Rights (NCPCR) in 2018 and was reappointed for a subsequent term starting
October 17, 2021.
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Ex SC Judge is new NHRC chief

https://www.dailyexcelsior.com/ex-sc-judge-is-new-nhrc-chief/

https://www.telegraphindia.com/india/ex-supreme-court-judge-ramasubramanian-
appointed-new-nhrc-chief/cid/2072891

By Daily Excelsior -December 24, 2024

NEW DELHI, Dec 23: Former Supreme Court Judge V Ramasubramanian has been
appointed as the new chairperson of the National Human Rights Commission, officials
said on Monday.Follow the Daily Excelsior channel on WhatsApp

The post of NHRC chairperson had been lying vacant since Justice (retd) Arun Kumar
Mishra completed his tenure on June 1. (PTI)
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NHRC Probes Electrocution Deaths of Tangedco Workers

https://www.devdiscourse.com/article/headlines/3204074-sebi-cracks-down-on-bharat-
global-developers-an-urgent-call-for-investor-protection

https://www.aninews.in/news/national/general-news/nhrc-takes-suo-motu-cognizance-
of-death-of-two-workers-due-to-electrocution-in-tamil-nadu20241223130512/

https://www.uniindia.com/~/nhrc-issues-notice-over-deaths-of-two-workers-due-to-
electrocution-in-tn/India/news/3352082.html

The National Human Rights Commission (NHRC) has initiated a probe into the deaths
of two contract workers of Tangedco, attributed to negligence during a repair task. They
were electrocuted while working on a high-tension line, prompting NHRC to seek
detailed reports from Tamil Nadu's authorities.

Devdiscourse News Desk | Updated: 23-12-2024 13:11 IST | Created: 23-12-2024
13:11IST

The National Human Rights Commission has taken suo motu cognisance of a media
report concerning the electrocution deaths of two contract labourers from the Tamil
Nadu Generation and Distribution Corporation (Tangedco). These individuals tragically
lost their lives while repairing a high-tension overhead power line near Olaiyur Ring
Road in KK Nagar on December 18. The NHRC, in an official release, expressed
concerns about potential gross negligence by the electricity department, indicating this
as a serious human rights violation.

In response, the Commission has issued notices to Tamil Nadu's Chief Secretary and
Director General of Police, demanding detailed reports within two weeks. These should
cover the FIR's status and any compensation arrangements for the victims' families.
The Commission also seeks information on measures taken or planned by the State
government and Tangedco to prevent future occurrences.

Preliminary investigations, as reported by the media, suggest that the power supply
wasn't entirely shut off during repairs, and the workers lacked protective gear. The
report also mentions a similar fatal incident last year in Thoothukudi district and another
involving a migrant worker electrocuted during Cyclone Fengal in Muthialpet.
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https://jantaserishta.com/delhi-ncr/nhrc-takes-suo-motu-cognizance-of-death-of-two-
workers-due-to-electric-shock-in-tamil-nadu-3719053

https://jantaserishta.com/delhi-ncr/nhrc-takes-suo-motu-cognizance-of-death-of-two-
workers-due-to-electric-shock-in-tamil-nadu-3718986

https://www.amarujala.com/india-news/nhrc-suo-motu-of-a-media-report-that-two-
people-died-due-to-electrocution-while-repairing-a-high-tension-line-2024-12-
237?src=top-subnav
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NHRC probes electrocution deaths of two TANGEDCO workers in
Trichy

https://www.ibtimes.co.in/nhrc-probes-electrocution-deaths-two-tangedco-workers-
trichy-876919

The National Human Rights Commission (NHRC) of India has taken suo motu
cognizance of a tragic incident that resulted in the death of two workers of the Tamil
Nadu Generation and Distribution Corporation (Tangedco). The workers were
electrocuted while repairing a high-tension overhead power line near Olaiyur Ring Road
in KK Nagar, Tiruchi, Tamil Nadu on December 18, 2024.

By Qurat Ul Ain December 23, 2024 14:18 IST

The National Human Rights Commission (NHRC) of India has taken suo motu
cognizance of a tragic incident that resulted in the death of two workers of the Tamil
Nadu Generation and Distribution Corporation (Tangedco). The workers were
electrocuted while repairing a high-tension overhead power line near Olaiyur Ring Road
in KK Nagar, Tiruchi, Tamil Nadu on December 18, 2024. The workers were reportedly
working without protective gear on the high-tension line and without the power being
completely off, which is a gross violation of safety norms.

The NHRC has issued notices to the Tamil Nadu Chief Secretary and the Director
General of Police, calling for a detailed report on the matter within two weeks. The
report is expected to include the status of the FIR registered in the matter and
compensation, if any, provided to the next of kin of the two victims. The Commission
would also like to know the steps taken/proposed by the State government and
Tangedco to ensure that such incidents do not recur.

In a similar incident, a worker was electrocuted to death while repairing a transformer in
the Thoothukudi district of Tamil Nadu last year. Last month, a migrant worker was
reportedly electrocuted during the Cyclone Fengal and his body was found near an ATM
in Muthialpet.

In another incident, a boy was allegedly transfused two different blood types on
December 5, 2024, and December 7, 2024, in a government hospital in Rajasthan. The
NHRC has taken note of this incident as well and has stated that any kind of negligence
by doctors or medical professionals can cause irreversible loss to the patients.

The National Human Rights Commission (NHRC) has taken suo motu cognizance of a
media report that a student in a school hostel in the Reddypalem village panchayat area
allegedly committed suicide. The NHRC stated that the matter was of serious concern
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as the victim allegedly committed suicide inside the hostel premises i.e. in the lawful
custody of the school authorities.

The 3M earplug lawsuit update reveals that the 3M settlement program has announced
an upcoming distribution of additional funds to eligible claimants who received point-
based awards. These funds come from the $40 million extraordinary injury fund (EIF),
which was originally set aside for claimants with severe or unique injuries. With $24.1
million remaining unallocated after final EIF awards, this amount will now be
redistributed to claimants in proportion to their original point-based award.

The NHRC has taken suo motu cognizance of the death of two workers due to
electrocution in Tamil Nadu. The Commission has observed that the contents of the
media report, if true, indicate gross negligence on the part of the electricity department
resulting in the death of two labourers. The Commission has also noted that such
incidents have occurred earlier too in the state. This is a serious human rights violation
and a matter of concern for the Commission.
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Rest points, grievance redressal system: NHRC session ideas for gig
workers

https://www.nationalheraldindia.com/national/rest-points-grievance-redressal-system-
nhrc-session-ideas-for-gig-workers

https://www.devdiscourse.com/article/business/3204311-ensuring-rights-nhrc-focuses-
on-gig-workers-welfare

Among the ideas to emerge from the session was that all companies hiring gig workers
should provide general and specific welfare schemes

PTI Published: 23 Dec 2024, 4:54 PM

Need for targeted efforts and regulatory frameworks, establishment of rest points, and
setting up a grievance redressal mechanism, particularly for women, are among the
suggestions that emerged out of a NHRC-hosted session on challenges faced by gig
workers.

The recently organised open house discussion on the rights of gig workers hosted by
the National Human Rights Commission was held in hybrid mode in New Delhi, a senior
official said on Monday.

In her keynote address, acting NHRC chairperson Vijaya Bharathi Sayani said there is a
"need for targeted efforts" through regulatory frameworks to address gig worker's
challenges, including long working hours, financial strain, and physical exhaustion.

Over 83 per cent of app-based drivers work more than 10 hours daily. This puts them
under the physical and mental strain added by policies like '10-minute deliveries' and
unrealistic targets which also result in "avoidable accidents", she was quoted as saying
in the statement.

Women face additional challenges such as safety risks, erratic schedules, and physical
demands, discouraging their participation and raising concerns about their well-being,
the NHRC said.

Some of the suggestions that emanated from the discussions included exploring and
expanding the e-Shram portal as a valuable tool in aiding such workers; supporting
women gig workers with "maternity benefits, créche facilities, and the establishment of
rest points through public-private partnerships"; and building "financial literacy" of gig
workers to promote transparency, besides providing opportunities to upscale their skills
through vocational training programmes.
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All companies engaging them should provide general and specific welfare schemes,
including health benefits, accident insurance, old-age protection, and unemployment
safeguards in case of accidents etc. was another suggestion.

Setting up a grievance redressal mechanism, particularly for women gig workers and
build awareness around POSH (prevention of sexual harassment) policies to ensure a
safer work environment; ensuring minimum wage enforcement and income
transparency in all sectors engaging gig workers by the aggregators to bridge gender
disparities; and developing schemes addressing the risks posed by climate challenge
and ensure workers' safety during extreme weather conditions by the employing
companies were also among the suggestions.

Reviewing the rating system of gig workers' service which is "arbitrary", without
providing any forum to them to hear their point of view also emerged as a suggestion
during the session.

NHRC secretary-general Bharat Lal said it is crucial to check the implementation of laws
such as the Social Security Code 2020 and the various other labour laws in India to
ensure gig workers' welfare.

He also noted that some states like Karnataka, Rajasthan and Jharkhand are focusing
on providing social security to gig workers, but more needs to be done to address their
"other major concerns" relating to health insurance, minimum wages, stress-free
working conditions and protecting their dignity.
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Justice V Ramasubramanian appointed NHRC chairperson

https://timesofindia.indiatimes.com/india/justice-v-ramasubramanian-appointed-nhrc-
chairman/articleshow/116601872.cms

TNN | Dec 23, 2024, 07.57 PM IST

CHENNAI: Former judge of Supreme Court judge Justice V Ramasubramanian has
been appointed chairperson of the National Human Rights Commission (NHRC).

‘In exercise of the power conferred on me by sub-section (1) of Section 4 of the
Protection of Human Rights Act, 1993, |, Droupadi Murmu, President of India, do hereby
appoint Shri Justice V Ramasubramanian (Retd), to be the chairperson of the National
Human Rights Commission with effect from the date he assumes charge of his office,”
read a notification made public on Monday.

Born on June 30, 1958, Justice Ramasubramanian did his graduation in chemistry at
Vivekananda College in Chennai before doing his law in the Madras Law College. On
Feb 16, 1983, he enrolled in the Bar and was appointed additional judge of the court on
July 31, 2006. He was made a permanent judge on Nov 9, 2009.

Justice Ramasubramanian authored scores of scholarly judgments in his parent high
court before being transferred to the High Court of Judicature at Hyderabad for the
states of Telangana and Andhra Pradesh on April 27, 2016.

When the high court was bifurcated, Justice Ramasubramanian was retained as a judge
of the High Court of Telangana at Hyderabad with effect from Jan 1, 2019. He was
elevated as Chief Justice of Himachal Pradesh high court on June 22, 2019. He
became a judge of the Supreme Court on Sept 23, 2019. He attained superannuation in
the Supreme Court in June 2023.
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Ex-Supreme Court judge V Ramasubramanian appointed NHRC chief

https://timesofindia.indiatimes.com/india/ex-supreme-court-judge-v-ramasubramanian-
appointed-nhrc-chief/articleshow/116601429.cms

https://www.barandbench.com/news/former-supreme-court-justice-v-ramasubramanian-
appointed-nhrc-chairperson

TIMESOFINDIA.COM | Dec 23, 2024, 05.54 PM IST

NEW DELHI: V Ramasubramanian, former Supreme Court judge, was appointed ninth
chairperson of the National Human Rights Commission of India (NHRC) on Monday.
The NHRC chairperson post was lying vacant since former Supreme Court judge
Justice (retd) Arun Kumar Mishra completed his tenure on June 1.

Ramasubramanian, who served as top court judge from 2019 to 2023, also worked as
the Chief Justice of Himachal Pradesh high court.

In 2006, he was appointed as an additional judge of the Madras high court before he
was transferred on his own request to the high court of judicature at Hyderabad for the
states of Telangana and Andhra Pradesh in 2016.

After the bifurcation and the creation of a separate high court for Andhra Pradesh, he
was retained as a Judge of the high court of Telangana at Hyderabad in 2019.

He also became the first judge to hold a hearing over Skype, when he responded to an
urgent call to hear the case concerning 89 inmates of an orphanage.

Ramasubramanian's bench also batted for freedom of expression and said defamation
proceedings should be decriminalised, in line with trends across the world.

On December 18, a high-powered committee led by Prime Minister Narendra Modi
reportedly held a meeting to select the next chairperson of NHRC.

Congress president Mallikarjun Kharge and party leader Rahul Gandhi attended the
meeting as leaders of the opposition in Rajya Sabha and Lok Sabha respectively, they
had said.

Justice (retd) Mishra served as the eighth chairperson of the rights panel after being
appointed in June 2021.

Earlier, reports also claimed that ex-Chief Justice of India (CJI) DY Chandrachud could
be considered for a role as NHRC chairperson. However, he snubbed the reports and
called it "untrue"."This is untrue. Presently, | am enjoying my retired life," the country's
50th CJI, who demitted office on November 10, told the news agency PTI.
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NHRC questions Tamil Nadu govt on electrocution of 2 labourers

https://www.daijiworld.com/index.php/news/newsDisplay?news|D=1255963

Mon, Dec 23 2024 02:03:15 PM

New Delhi, Dec 23 (IANS): The National Human Rights Commission (NHRC) has
issued notices to Tamil Nadu government and the state police over the alleged
electrocution of two contract labourers of the Tamil Nadu Generation and Distribution
Corporation (Tangedco) in Tiruchi last week, an official said on Monday.

Taking suo motu cognisance of a media report on the incident, the NHRC issued notice
to the Chief Secretary and the Director General of Police, Tamil Nadu, calling for a
detailed report on the matter within two weeks.

The media report said that two persons, working as contract labourers with the
Tangedco died due to electrocution while repairing a high-tension overhead power line
near Olaiyur Ring Road in KK Nagar, Tiruchi on December 18, said a statement.

The Commission observed that the contents of the media report, if true, indicated gross
negligence on the part of the electricity department, resulting in the death of two
labourers.

The Commission also noted that such incidents had occurred in the state earlier too.
This is a serious human rights violation and a matter of concern for the Commission.

In its notice, the NHRC said that the response from the state government should include
the status of the FIR registered in the matter and compensation, if any, provided to the
next of kin of the two victims.

The Commission said that it would also like to know the steps taken/proposed by the
State government and Tangedco to ensure that such incidents do not recur.

According to the media report, as per the preliminary investigations, the power supply to
the cable was not fully turned off during the repair work in Tiruchi. The workers were on
the job without any protective gear.

In a similar incident, a worker was electrocuted to death while repairing a transformer in
the Thoothukudi district of Tamil Nadu last year. Last month, a migrant worker was
reportedly electrocuted during Cyclone Fengal and his body was found near an ATM in
Muthialpet.
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NHRC shoots off notice to TN govt over death of 2 labourers

https://www.thestatesman.com/india/nhrc-shoots-off-notice-to-tn-govt-over-death-of-2-
labourers-1503378786.html

The Commission observed that the contents of the media report, if true, indicate gross
negligence on the part of the electricity department resulting in the death of two
labourers.

Statesman News Service | New Delhi | December 23, 2024 2:27 pm

The National Human Rights Commission has taken suo motu cognisance of a media
report that two people, working as contract labourers with the Tamil Nadu Generation
and Distribution Corporation (Tangedco), died due to electrocution while repairing a
high-tension overhead power line near Olaiyur Ring Road in KK Nagar, Tiruchi in Tamil
Nadu on December 18.

The Commission observed that the contents of the media report, if true, indicate gross
negligence on the part of the electricity department resulting in the death of two
labourers.

The Commission has also noted that such incidents have occurred earlier too in the
state. This is a serious human rights violation and a matter of concern for the
Commission.

Accordingly, it has issued notices to the Chief Secretary and the Director General of
Police, Tamil Nadu calling for a detailed report in the matter within two weeks. It is
expected to include the status of the FIR registered in the matter and compensation, if
any, provided to the next of kin of the two victims.

The Commission would also like to know the steps taken/proposed by the state
government and Tangedco to ensure that such incidents do not recur.

According to the media report, as per the preliminary investigations, the power supply to
the cable was not fully turned off during the repair work. The workers were on the job
without any protective gear.

In a similar incident, a worker was electrocuted to death while repairing a transformer in
the Thoothukudi district of the state last year. Last month, a migrant worker was
reportedly electrocuted during Cyclone Fengal and his body was found near an ATM in
Muthialpet.
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Death of two TN electricity department contract workers: NHRC
issues notice to Chief Secretary, DGP

https://www.newindianexpress.com/states/tamil-nadu/2024/Dec/23/death-of-two-tn-
electricity-department-contract-workers-nhrc-issues-notice-to-chief-secretary-dgp

"This is a serious human rights violation and a matter of concern for the Commission,"
NHRC said in the statement.

Online Desk Updated on: 23 Dec 2024, 4:15 pm 2 min read

The National Human Rights Commission (NHRC), has taken suo motu cognisance of a
media report that two persons, working as contract labourers with the Tamil Nadu
Generation and Distribution Corporation (Tangedco) died due to electrocution while
repairing a high-tension overhead power line near Olaiyur Ring Road in KK Nagar,
Tiruchi on December, 18, 2024.

According to a statement, the Commission has observed that the contents of the media
report, if true, indicate gross negligence on the part of the electricity department
resulting in the death of two labourers. The Commission has also noted that such
incidents have occurred earlier too in the state.

"This is a serious human rights violation and a matter of concern for the Commission,"
NHRC said in the statement.

Accordingly, it has issued notices to the Chief Secretary and the Director General of
Police, calling for a detailed report in the matter within two weeks.

It is expected to include the status of the FIR registered in the matter and
compensation, if any provided to the next of kin of the two victims. The Commission
would also like to know the steps taken/proposed by the State government and
Tangedco to ensure that such incidents do not recur.

According to the media report, as per the preliminary investigations, the power supply to
the cable was not fully turned off during the repair work. The workers were on the job
without any protective gear. In a similar incident, a worker was electrocuted to death
while repairing a transformer in the Thoothukudi district of Tamil Nadu last year. Last
month, a migrant worker was reportedly electrocuted during the Cyclone Fengal and his
body was found near an ATM in Muthialpet.
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Tragic Electrocutions Spark Human Rights Concerns in Tamil Nadu

https://www.devdiscourse.com/article/law-order/3204307-karnataka-council-chair-
deems-controversial-incident-a-closed-chapter

The National Human Rights Commission (NHRC) issued notices to Tamil Nadu officials
following the electrocution of two contract laborers. Occurring during high-tension power
line repairs, the incident highlights recurring safety negligence. The NHRC demands a
report on the situation, emphasizing the need for preventive measures and potential
compensation for victims' families.

Devdiscourse News Desk | New Delhi | Updated: 23-12-2024 16:52 IST | Created: 23-
12-2024 16:24 IST

The National Human Rights Commission (NHRC) has issued notices to the Tamil Nadu
government and the state's police chief following reports of two contract laborers being
tragically electrocuted in Tiruchi. Working with the Tamil Nadu Generation and
Distribution Corporation, they suffered fatal accidents while repairing a high-tension
overhead power line.

The NHRC's statement highlighted the reoccurrence of such incidents in Tamil Nadu,
denouncing them as serious human rights violations. The Commission took suo motu
cognisance of media reports detailing the deaths of the workers due to gross negligence
by the electricity department, which allegedly failed to ensure the power supply was fully
turned off during repairs.

Notices have been sent to the state's chief secretary and the director general of police,
demanding a comprehensive report within two weeks. The report should include the
status of any FIRs filed, compensation details for the victims' families, and measures
adopted by the state government and Tangedco to prevent further incidents.
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13 Hc Ugd

o A R HUM B Al GITeRT TSATgoR -1 YRd A fa8d 3ie3-19 TR U Siidi| a8,
oI WY HATA = BHU SR Rigm wzmera & w1y Fueia mou I fasan|

TS U B MBIY B THSR, S WBR AHRAT Bt dIRT FR @ Kacy & oy
Agayuf §...

3UigcHE (APOINTMENT)

1. fYeTas wifte &t IMRIEIHUaH NHRC & 3reae a9: GHH DIC & Jd raneier sikew dl,
JHGSHUGH P AHATIDBR ST (NHRC) P 3eH&l SHIT TTI NHRC P (A&l D1 UE Th
S 9 et o7 | Reras aradf S0 $UR s &1 SRieTd 1 5 2024 & QRI 81 OH & &1
T B NHRC & S{&I& HT UG WIH I XGT AT NHRC 1 TeRd ol YRl T &1 BRI
S{eI& ST 7T AT

. URd H IP AFAIYSR SN (NHRC) Uh HUY AMANUSR G 7 | 390 TP
3{e0e I UF HER TS |

. SN BT SAPY HRA P Hls RER A Wy g1 17T |

. U% 9 QUH P § HrRka a1 RerR Sfey iR U@ gE®Ic # HRRd a1 ReRR
it Sy BT 91fR T |

o T3 e &l AHAIYSR J Hafdd SHeR] a1 H1H HT SgHd g1 aTe |
. 3T H U Afgel &g Hi gl =mfeul

. 3 9eWI & AR AN H IR 3 U Fa@ BId & | T § — A1 3euieTD

3TN, IR SrgfRd St S, IR Sy SH- Sfa SN ok gt Afedr
SITNT & 3feTdf |

. SIONT & 3 T Wl HI FYfeRT Iyufcr gRT gurHal & Aqd | Tdd 6 &
TAf &1 R R A § |
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